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HOUSE OF THE PEOPLE

Monday, the 4th May, 1953

The House met at a Quarter Past 
Eight oi the Clock.

[Mr. Depvty-Speaker in the Chair]

QUESTIONS AND 
(See Part

ANSWERS
I)

9-20 A.M.

PAPERS LAID ON THE TABLE

Evidence re Industries (Development 
AND Regulation)  Amendment Bill

Shri Gad̂ril (Poona  Central):  I
beg to lay on the Table a copy of the 
summary of the evidence, tendered 
before the Select Committee on the 
Industries (Development and Regula
tion) Amendment Bill, 1953, on tho 
27th April, 1953. [See Appendix XI, 
annexure 56.]

INDUSTRIES (DEVELOPMENT AND 
REGULATION) AMENDMENT BILL

The Minister of Commerce and In
dustry (Shri T. T. Krishnamachari):
I beg to move:

‘That the Bill to ̂ end the 
ent and Re
reported

by the select \jommixxee, be taken 
into consideration.**

I do not think I need make a long 
speech in regard to this motion be
cause, after considering the Bill for 
four days, the Select Committee has 
not thought fit to make any radical 
chanĝ in the shape of the Bill. The 
changes, Sir, briefly are as follows.
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which is now sought to be relaxed in 
respect of cases where Government 
have to act quickly, is still left so far 
as this particular Clause iŝ concern
ed, and it was felt that as the general 
scheme of the Act wants to give 
power to Government to act quickly 
In accordance with the provisions of 
Section 5 sub-section 4(b) of the 
original Act which says that the Gov
ernment shall consult the Advisory 
Council in regard to the exercise by 
the Central Government of any other 
powers conferred upon it under Sec
tion 16 or sub-section (1) of Section 
17, has to be duly amended, and that 
is the amendment that the Select 
Committee has undertaken.

In regard to Clause 13, the Select 
Committee has thought fit to make a 
change in respect of the duration of 
the time when Government can be in 
charge of an industrial imit which 
has been taken over under provisions 
of Section 18A. The original provi
sion was that the Government can 
be in charge of a unit for a period of 
five years. The Select Committee felt 
that it was more or less leaving the 
matter in the hands of Providence 
and if, as it happens, the Government 
has to be in charge for a period of 
five years, some provision has to be 
made. Provision has been made here 
that the Central Government may 
continue to be in charge of a unit 
taken over for more than five years, 
but then the appropriate Notification 
should be laid on the Table of the 
House.

In regard to Section 18B sub
section (4),.the amendment made is 
more or less in the nature of a clari
fication. The intentions, undoubtedly, 
of the scheme of Sections 18A and 
18B and the following sections were 
to allow Government a free hand to 
issue directions in respect of the 

management of institutions that have 
been taken over. At the same time, 
it was contemplated that the ArticlesThere is a new Clause 4 which has - .  ... _

been introduced, because the consul-®̂ Association under wbî a Com- 
tation that was part of the scheme of Pa«y  incorporated should not
■the original Act—consultation withoP**"®̂® to hind« Governments free- 
the Industries  Advisory Council—  the Government s agent s
158 PSD
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[Shri T. T. Krishnamachari] 
freedom, in the matter of rumiing the 
institution.  And  this amendment 
made by the Select Committee in 
this respect merely clarifies the posi
tion.

An amendment has been made in 
Section 18G—sub-sections  (2)  and 
(3)—-that is, in regard to the prices to 
be offered. All that this amendment 
does is to ensure that reasonable pri
ces will be offered and to that extent, 
it is a safeguard for the industrial 
unit.

There have been two additions— 
rather amplifications—to the schedule. 
It was felt that amongst the type of 
material to be used for making 
fabrics, stMle fibre must also be in
cluded.  Some people said it was 
already there, but in other legislative 
measures which the House recently 
passed, for instance, the cess on mill 
made cloth, the staple fibre has been 
definitely introduced in the body of 
the definitions. The new item ‘Soap* 
has been expanded to include toilet 
requisites as well.  Those, Sir, in 
sum, are the amendments made by 
the Select Committee.

I shall also very briefiy deal with 
the Minutes of Dissent.  There are 
 ̂two Minutes of Dissent which are on 
the same clause, namely, the Minute 
of Dissent appended by the hon. 
Member, Mr. Somani, and that appen
ded by the hon. Member, Mr. Amin. 
Their objections are, in a sense, fun
damental. Of course, Mr. Somani has 
used very polite language. He does 
not object to Government interference 
or Government control, but then he 
would like the quantum of control to 
be reduced, so that, in effect, the 
control exercised will be reduced to 
nullity. I must say that his attitude 
is one that could be understood. It is 
based on the fear that Government 
might needlessly use their power and 
also based on a general ideological 
background that Government should 
not interfere in industry.  On that 
nobody can take exception to the hon. 
Member expressing his views, and he 
has certainly, very politely, made a 
concession; while he concedes that 
Government has enacted a legislation 
by which we seek to control industry, 
additional safeguards should be given 
which safeguards, if conceded, would 

X/ practically render this amending Bill 
unnecessary.

 ̂In regard to Mr. Amin, the position 
is more or less the same and the 
only notable addition is that with 
respect to Section 23, the amendment 
of Section 23. where it is said that 
the decision of Government is final 
in regard to interpretation of what is 
-̂a new article and what is ‘substan

tial expansion*. There he says that 
the matter should be referred to arbi
tration.  Of course, he  does not 
understand that there is no contrac
tual obligation here which enters upon 
the Government and the industry. It 
is not governed by contract; there
fore, there is really no such under- 
v̂standing at all. The function of Gov
’ ernment is regulatory and as sucĥ 
naturally. Government has the last 
say in the matter. There could be 
no arbitration in regard to parties 
which are not under equal status and 
that is a mistake the hon. Member 
makes. If two parties come to an 
agreement and -there is a contract, 
naturally if there  is a difference 
bjBtween the two parties, the matter 
either goes to a court or goes to 
arbitration. Here Government is tell
ing people what to do and what not 
to do. If the authority of the Gov
ernment is to be questioned, the Act 
can be scrapped. So the question of 
arbitration does not enter at alL 
There may be an appeal, but arbitra
tion is not a possibility. So there is 
an essential understanding  of the 
position which is prima facie wrong
• in the mind of the hon. Member.

The other Minute of Dissent which 
was submitted by the hon. Mr. Basu 
and three others, is in the nature of 
suggestion for action.  They, prima 
facie, do not object  to the amend
ments proposed.  But in effect, I 
think they feel that it does not go 
far enough. For instance, they feel 
that provision ought to be made for 
an administrative machinery wherein 
people other than Government ser
vants should be associated. They also 
feel that if industrial units are taken 
over. Government should not employ 
firms which are already in the field 
to manage those institutions. And the 
other condition is that after a period 
of time when they find that the unit 
has been put on a proper basis, the 
company should not be handed over 
back to the owners without ascertain- 
v̂ing the wishes of the shareholders. I
• mean these are matters of detail. But 
they have expressed that fundamen
tally they do not oppose the provi
sions except for the fact that they 
feel that their approval is qualified 
because they  would like it to go 
beyond what the amending measure
. calls upon the Government to do.

That would indicate to the House 
that the main obiectors in the Minutes 
of Dissent are the hon. Mem)̂, Mr. 
Somani and the hon. Mr.
Amin. And here it is a matter of 
fundamental difference in which there 
could be no bridging of the gap. But 
,the gap must remain and we must 
V agree to differ.

4 MAY 1953 (Development and Regulâ 373S
turn) Amendment Bill
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‘ Before I resume my seat, I would 
also deal with some of the major 
amendments that have been proposed. 
I think in effect the one amendment 
I have proposed is more or less of 
a clariflcatory nature. I have exa
mined the provisions  in regard to 
price control and I have been ad
vised that the proposal now made 
more or less seeks to confine the con
trol to be exercised on the stock and 
not on the goods to be manufactured. 
And the amendment Government has 
proposed is more or less a drafting 
amendment because the intention is 
that in industrial units that manufac
ture, the price control should be not 
only of the goods in stock, but also of 
goods being manufactured or in the
 ̂process of manufacture.

'  In regard to other amendments, I 
primarily mention that moved by Mr. 
Bansal. Again I very humbly submit 
the amendment arises out of an in
correct  understanding  or incorrect 
appreciation  of the Government’s 
views in this matter. What is sought 
to be done under the provisions of 
Section 18A and the following provi
sions is that if there is an emergency, 
when Government have to keep the 
industrial unit going, they cannot 
allow a delay to ensue. Then Gov
ernment will take it over without the 
normal process of giving a direction 
to the managers of the units to bet
ter their management, or consulting 
the Industrial Advisory Council. The 
amendment of Mr. Bansal, if accept
ed, will again render the provisions 
of the amending Bill nugatory. He 
says it must be provided that before 
appointing any person or body of 
persons to take over management, the 
Central Government shall consult the 
Industrial Advisory Council. Well, it 
again brings it back in a different 
form. You go by the front door and 
come back by the back door. Well, 
the position is that if I have to sum
mon a body of 25/30 people,  give 
them time for notice to reach them, 
give them time to adjust their per
sonal work—they are all very busy 
people, all of them without exception; 
at least a fortnight’s time must be 
given—then the mischief would be 
done. In a fortnight, probably the 
whole concern might go to pieces. The 
Govisrnment'intend to act in this way 
only in an emergency of that nature.
 ̂Normally, the provisions of section 16 
will operate. If there is a possibility 
of bettering the position of the insti
tution by giving directions. Govern
ment would assuredly accept .that 
position: give them notice  and ask 
them to better it. But if it happens 
that something  else ̂ for  example, 
labour, is involved to the extent of 5
. thousand or 6 thousand or 7 thousand

4 people, some quick action is necessary. * 
Well, I cannot afford to presume the 
responsibility for non-closure ol the 
institution and at the same time mere
ly say I have got the powers  That 
is precisely the object of the amend
ing Bill.  If there is an emergency, 
the Government has to act and if it 
has to act; well, there must be powers. 
What I say now can be used against  " 
myself or any future  incumbent of 
this ofRce, ‘Why Government did not 
think of it in a  particular manner? 
Why they did not  use  section W 
Why they used section ISA?  They 
must have demonstrated  that there 
has been an urgency; there must be '
« adequate reasons’.  After all Govern
ment is not one that acts in a water
tight compartment or a glass case.
We are resîonsible to the House. The 
House will ask what we  have done 
when something goes wrong  And I 
cannot understand why when you 
have two Houses which can always 
call the Government to account, t>̂ere 
should be a provision for consultation 
and so. on. That means tlie hon. 
Member who seeks  to put  in this 
amendment, has no faith in this House.
So far as I am concerned, I know I 
am not Infallible; I know that what I 
do can be wrong. But I believe that 
this House is here to check and safe
guard against anythiîg wrong belntf 
done.

That more or less deals with mo5t • 
of the main amendments that have 
been  proposed.  The  amendment 
moved by Mr. Gurupadaswamy again 
says that Government should not 
appoint a firm as managing  agents. 
Here is a matter in which  I would 
like the hon. Member to understand 
that when there is an absolute lack 
of personnel, if you try to fetter the 
hands of Government what will happen 
is that the purpose that you have in 
'mind, namely, that a bad in.«5titution 
must be taken over and run properly, 
would be defeated.  If I cannot hand 
it over to a Arm, if I cannot find a 
proper person to run the institution 
that has been taken over, then—if that 
is the intention of the hon. Member,— 
this amending Act is unnecessary. If 
the intention is that the thing should 
be bettered, if the intention is that 
all pos.'̂ible resources should be used— 
all managing agents  are not bad—I 
have an instance here of the Sholapur 
Mills. We have got a body of Direc
tors managing it primarily under the 
direction of Sri Vittal Chandavarkar— 
Chandavarkar does not agree with 
government: he does not agree with 
an3rthing that the Government does; 
he has an ideological aversion to gov- 
emmentol interference and yet I can 
say without exaggeration that he if.



5741 Industnes’  4 MAY 1953 (Development and Regula- 5742
tion) Amendment Bill  '

[Shri T. T. Krishnamachari]
. an outstandingly straightforward and 
efficient person and he has done a Bood 
job of the work.  I cannot be pre
vented from using him provided he 
is willing to lend his services practi
cally for nothing.  It is labour of 
love for him and it i.s a difficult and 
thankless task, I do not know why 
Government's hands should be fetter
ed. It would be actually that the 
Government would not be able to act.
I cannot merely say that I have not 
got the personnel and  so I cannot 
tgke the institution. If the hon. Mem
ber’s intention is that we should run 
the industries, then  there must be 
provision for utilising every resource 
so that the industry is kept going. It 
is not a question of the commercial 
community of individuals. If the 
industry is to run, a certain amount 
of flexibility should be given for Gov
ernment discretion.  That sums up 
mere or less all I have to say at this 
■ stage.

Mr. Deputy-Speaker: Motion 4noved:

“That the Bill to amend the 
Industries (Development and Regu
lation) Act, 1951, as reported by 
the Select Committee, be  taken 

y into consideration.**

Hon. Members are aware that two 
days have been allotted for the consi
deration and passing of this Bill as 
reported by the Select Committee. 
Therefore, I would like that the consi
deration stage should be over today 
and for this purpose, I would ask hon. 
Members to limit their speeches, as far 
as possible, to 15 minutes. I say 'as 
far as possible*. If they have got a 
number of points, in such a case the 
time limit will be extended; it  is 
 ̂flexible.

Shri N. M. Lingam  (Coimbatore): 
May I know. Sir, when the Tea Bill 
will be taken up?

Mr. Deputy-Speaker: As soon as this 
is over.

Shri K. C. Sodhia (Sagar); I say 
that this Industries Bill is a fearful 
Bill and I have had occasion to read 
it through not only once, twice or 
thrice, but four times. After reading 
it four times, I see no reason whatso
ever to change my opinion. Well I say 
it is a fearful Bill. There are three 
parties to this Bill. One is Govern
ment. the second is the Industry and 
the third are the teeming millions of 
this country. I say this Bill is fearful 
for the Government because I find 
from the Bill that there is a dicta
torial attitude of the  Government 
visible to me. When I say dictatorial,

I mean to say that tftere is absence 
whatsoever of any limitations to  be 
kept on the Government themselves. 
If you read the Bill, you will find that 
in proposed section lOA of the Act. 
(Revocation of registration in certain 
coses)v the words are, ‘‘If the Central 
Government is  isatisfied...’*.  The 
Government do not see the necessity 
of inviting the industry against whom 
the Government have got a case to 
offer an explanation.  The Govern
ment will say that it is their function 
always to proceed like that and there 
is no necessity of having any amend
ment ia the Bill to that effect. I say 
it is the mehdrbani of the Minister 
that he may just ask for an explana
tion or he may not. I do not want to 
leave this matter to the meharbani 
of the hon. Minister. There must be 
some safeguard in the Bill Itself and, 
therefore, I have put down an amend
ment that after obtaining any expla
nation from the industry, the Govern
ment should proceed for the revocation 
of the registration. That is the first 
thing that I have to say regarding the 
dictatorial tone of the Bill.

Then again in Chapter III, there is 
proposed Section 18A, power of the 
Central Government to assume manage
ment or control of an industrial under
taking in certain cases. Here again 
they will take over the industry and 
they would not like to give any chance 
for the industry to vindicate its posi
tion. This is a dictatorial thing out
right. When you are taking the whole 
industry under your management, you 
do not think it proper to give  the 
indu.stry any chance of explaining its 
affairs. Is this not clear injustice to 
the industry? Well if things like that 
are left to the sweet will of the 
Government, then, I think, our industry 
will have hardly any breathing space 
and we all know that we are very 
badly in need of better industrialisa
tion of the. country. Unfortunately 
we are not yet in a position to have 
whole nationalisation  because  it 
requires a great deal of capacity to do 
things in the proper way and, there
fore, we have just left things to the 
private sector. Wĥ it is so, we 
should give them some form of free
dom because it is well known  that 
unless a man or an industry has got 
a certain amount of freedom, he or it 
cannot develop and would not be able 
to make any progress.

I should also like to draw the atten
tion of the hon. Minister to ‘new 
articles*. ‘New article*  has  been 
defined in this -Bill and the Select 
Committee has made a further clari
fication of that ‘new article*. In the
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present state of our industrialisation, 
the Government should have been 
proud to let an industry jiist to manu
facture new articles because we are  ̂
badly in need of new articles and 
should give encouragement and initin- 
tive to our industry. But, what do I 
find? Actually, the hon. Minister is 
out to throttle  any  encouragement 
being given to this sort of thing.

[ShriMati Khoî men in the Chair]
Shri K. K. Basu (Diamond Harbour): 
Throttle him.
Shii K. C. Sodhia: Well, you know 
that a new Article cannot be manufac
tured overnight. It requires a good 
deal of capacity to work before any 
new article could be manufactured.
If the hon. Minister wants that any 
industry should be coming forward 
and asking his permission to have that 
article manufactured, then there will 
be an end to the manufacture of these 
new articles. The Government is again 
thinking of a reign of control. In that 
reign of control we have had a good 
taste of unrestricted powers of Gov
ernment at work in this country. We 
have seen how that period of control 
gave a good harvest to our magistracy 
and to the administratdrs.  Govern
ment does not want to leave it. As the 
saying goes, when a tiger has got taste 
of the human blood, it does not leave 
it. So Section 18B has been intro
duced in this Bill in order to have a 
reign of terror again.

You may regulate the industry, you 
may regulate the manufacture of 
things, but for God̂s sake do not come 
upon the small traders who are just 
eking their livelihood in the country
side. All the brunt of your control 
measures does not fall upon the indus
trialists, or on the big magnates, but 
it is rather the humble fry, the small 
pe6ple of the countryside, who suffer 
from it. This is what I meant to say 
about the dictatorial odwers of the 
Government.

Now I come to the industry itself. 
The condition of .the Industry In the 
private sector is not at all very hope
ful in these days. The reason* is that 
this Government is putting all sorts of 
pressure upon them and is controlUng 
them in a very unsatisfactory way. I 
do not mean to say that it is not neces
sary to regulate the private sector of 
the industry, but the regulation should 
be such that it is in consonance with 
the idea of progress that they  can 
make.  Therefore the industry is 
bound to feel the evil effect of this 
control.

Five years’ time has been taken by 
the Government in order to take over

the industry and put it in proper 
order. Now the Select Committee 
went a bit further and in order to 
improve the Bill they are not satisfied 
with five years; they want a longer 
period—it may be an indefinite period. 
Well, if the Government cannot make 
proper improvements in the industry 
within a period of five years, it is not 
at all necessary to give ihem even a 
minute’s time more.

Another feature of this Bill is the 
provision regarding the prices at which 
things are to be sold. In one section 
it is said that if prices at which things 
are to be sold are not mentioned, the 
price may be calculated by the parties 
concerned according to the directions 
of Government. This is a great onus 
which has been put upon the small and 
medium traders and they will be pui 
to great trouble by this.

“(b) where no such agreement 
can be reached, the price calculat
ed with reference to the controlled 
price, if any, fixed under this 
section;

(c) where neither clause (a) nor 
clause (b) applies, the price cal
culated at the market rate prevail
ing in the locality at the date of 
sale;’*

These are provisions which are going 
to complicate things in such a way 
that the poor persons of this country 
will be harassed and put to great 
trouble.

Then I come to the disposal of cases, 
Government want that all cases coming 
up for disposal of the courts should 
be disposed of summarily. There is 
no necessity of allowing arguments, or 
evidence, or an3̂hing. Well, they can 
be disposed of in the merry way of 
certain sections in the Criminal Proce
dure Code. That means that  the 
magistracy are being given a free hand 
over the whole affair. They may do 
whatever things they like.

I know that the Government, situated 
as they are, are not likely to accept 
any reasonable amendments.

Shrl B. S. Mmthy (Eluru): You are 
quite 4?orrect!

Shri K. C. Sodhia: As the Finance 
Minister said the apt̂roach of anybody 
who comes forward with amendments 
is considered quixotic. It reminds me 
of the story of that Spanish knight. 
That knight went to fight with the 
giant windmiUs and in the  process 
broke all his teeth. My teeth  are 
already gone and I do not care If I fall 
down in fighting against these gigantic
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windmills, or wooden windmills of the 
Government over this affair.

 ̂ Shri K. K. Basu: As the hon. the 
Commerce and Industry Minister said 
In his introductory speech, excepting 
two Members, all Members of the 
Select Committee have supported the 
y principle of the Bill. It is true that 
. all of us are Interested in the industrial 
development of this country. In view 
of the fact that we are wedded to the 
principle of planned  economy, the 
private sector of the industry, to fit 
in with the whole Plan, has got to be 
regulated and controlled in the interest 
of the nation. Therefore we whole
heartedly support whatever improve
ments are sought to be made in the 
amending Bill.  However, whatever 
may be our attitude, whatever may be 
our idea, the whole thing will depend 
on the manner in which we want to 
work the Act.

If we look at the picture of the 
economic life of our country, we will 
know the spirit in which the indus
trialists have been working. I would 
like to mention that in my part of thê 
country, one of the most  important 
exporting industries is jute. We know 
how this jute industry which is essen
tially dominated by British interests 
has been behaving for the last several 
months, and if I may say so, during 
the last several years. We know that 
in the jute industry, the Tribunal gave 
a certain award in favour of the 
workers on the basis  of a 48-hour 
•week. Immediately, the jute industry 
whifjh Was most powerful, possibly 
influenced even our present Govem- 
JTK̂nt rind they jot the sanction of the 
Government to reduce the working 
hours to 42 and  sealed off 10̂ per 
cent, of the looms and thereby reduc
ed production on the plea of shrinkage 
of foreign market.  We  find that
10.000 to—it varies—15,000 people 
have been already  retrenched  and 
possibly another 15,000  may be re
trenched, some in a month, some two 
ar three months hence. These tactics 
hnvp been adopted by the jute indus
trialists to put pressure on the Gov
ernment so that they can have a lion’s 
share of the profits and shift the 
burden of the crisis to the workers. 
We also heard the other day that 
rsnction of the Government has been 
r̂qnted for a further retrenchment of
60.000 persons and sealing off of 6 to 
8 per cent, of the looms. I do not 
know whether it is true. But, I may 
say that the hon. Minister told us 
the other day that they are looking 
into the matter and that he will iry
' to see what can .be done. I hope he

[Shri K. C. Sodhia]
will take up the matter in all serious
ness and see that a crisis in the indus
try is averted. No industrial progress 
of tĥ country is possible if the great
est constituent of industrial  produc
tion,' labour, feels that whenever 
there is a crisis, whenever there is a 
recession in tĥ market, the immediate 
reaction is to shift the entire burden 
of such crisis to them who are in a 
position to bear  this  suffering. the 
least. We know  these industrialists 
who have already amassed reserve 
fund greater than whatever capital 
they have invested, whenever a situa
tion develops, they try to take ad
vantage of their position  and"" the 
organised strength they have built up 
during the last 150 years. Therefore,
I would like to emphasise this point. 
The Government should immediately 
come forward to take  special steps 
under this legislation to see the crisis 
in the industry is averted, to the best 
interests of our nation and our people. 
We know in the jute industry how 
they try to maintain the old form of 
production and possibly further im
prove it to reduce the labour cost and 
introduce further labour-saving de
vices.  We also know that there are 
other avenues of production to which 
the industry  could be switched on 
where these goods can very w’ell have 
a market and thereby  retrenchment 
may not be necessary. We regret the • 
attitude of these industrialists. Un
fortunately, most of them are people 
who are not sons of the soil and are 
not interested in the industrial deve
lopment of the  country. They are 
guided more by the proflt-making 
greed to which they are used for the 
last so many years. Therefore, we feel 
that it is the (Juty of the Govemrrtfent 
not only to come forward and take 
steps to avert a crisis that is already 
there, when thousands of workers are 
Just thrown out of employment with
15 days’ notice, and conditions of 
service have been altered to the detri
ment of the interests of the workers, 
but also to see, even when the industry 
is working, the avenues of production 
to which they can switch oh, so that 
the indu-atrial  development  of our 
country may move forward.

10 A.M.

The other point that I would like 
to raise is the crisis in an industry 
like shellac in which nearly 20,000 
people are working more or less on a 
cottage industry basis throiighout the 
length and breadth of Santal Parganas 
and Chota Nagpur.  In the boom 
period when there was such an im
provement in the world market, the
• export trade also improved and thtf
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major share of the profits was mopped 
up by the industrialists who are not 
Indians. When, now, there is a crisis, 
our people are suffering.  There is 
no attempt by the  Government to 
develop the industry  or And alter
native avenues wherein  this vitally 
important product can be utilised. 
Similar is the case, I was told, of the 
mica industry. We know that scrap 
mica was being exported outside the 
country mostly  to  Anglo-American 
countries, and now that has been 
stopped by interests  dominated  by 
foreigners, with a view to adversely 
affect our export trade. Our Govern
ment has not yet come forward to 
find out alternative methods of utili
sation of this scrap mica. Unless this 
is immediately done, a larger number 
<}f workers are likely to be retrenched 
and thrown out of employment. No 
special conscious effort has been made 
to find out ways  of  utilising this 
scrap mica for the  development of 
miconite or similar industries in the 
<ountry itself, to avoid retrenchment 
of the workers.

The other aspect that I would like 
to deal with is this. The Government 
should make it a point to see that 
industries are so ̂developed  and so 
regulated that there is no likelihood 
of the establishment of big mono
polies. The other day we were told 
that scrao iron was belh« exported to 
Japan. In 1950-51 280,000 tons were 
exported and this year we were told 
that 30 lakh tons may be permitted to 
be exported—if I am  wrong, I will 
stand corrected—to Japan and other 
countries. We know ourselves that 
our small foundries and smaller units 
are suffering for want of this scrap 
iron. We also know the need for the 
production of steel in  our country. 
Even one of the Rreat supporters of 
the Government, Mr. G. D. Birla. said 
the other day, if we can utilise all this 
iron for the development of the steel 
industry, we may be in a position to 
manufacture 75 per cent, of the 
machinery that India needs. But, this 
is allowed to be exported out of the 
country, without taking into considera
tion the Interests of our country In 
the context of overall industrial deve
lopment.  We apprehend.—I do not 
know whether it is correct—that the 
two main Iron and steel interests, the 
Totas and the Mukerjees are combin
ing together to see that no other steel 
plant is set up or at least the proposal 
Is shelved for the present, so that they 
can reap the profits to the maximum, 
very much adversely to the interests 
of the nation. I feel that the Govern
ment has ample powers under this

' Act to prevent the growth of such 
combines which may adversely affect 
the indusb*ial policy of the country.

Next, I would like to raise the ques
tion of the shipping industry, which is 
also included in the schedule. The 
other day,—I forget t,he name—a big 
man in the shipping industry, in a 
mating in Calcutta, pointed out in 
what way there has been discrimina
tory treatment ngainst the Indian 
shippinK Interests.  They do not get 
their full load of cargo for shipping 
whereas the others, which are mostly 
British interests, are always preferred 

counterparts here to send 
out Indian goods. We know ourselves 
that even today our export trade is 
dominated by British interests and we 
have only a quota of 7 or 8 per cent.
°  export trade.  How much time 
.will I have, Madam?

Mr. ClMlrmaii; Two minutes.

Shri K. K. Basu; I was told by the 
Deputy-Speaker that it could be ex
tended. In view of the fact that I find

number of speakers, I 
might be given some more time.

Mr. Chairaaii: There are other
Members also.

Shrl K. K. Basu: When I rose I did 
not see anybody. May i request you 
to give me some more time?

Mr. Chalnnan: The hon. Member 
can have another five minutes.

toshipping. Madam, I was trying to point 
discrimination meted out to 

Indian shipping industries. We are 
told that even their certification is not 
accepted by the. foreign concerns. In 
all these matters it is the duty of the 
Government to see that Indian inter
ests are not adversely affected by the 
concerns which are owned by outsiders 
who work much to the detriment of 
our national interests.  I feel there 
are ample powers under this parti
cular legislation to guide our indus
trial policy in the proper manner, and 
they should see that Indian industries 
are not adversely affected.

Similarly the other day X found that 
our belting industry, which according 
to the report of the Tariff Commission 
could hardly produce 50 per cent, of 
the productive capacity, is again made 
to face a very uneven  competition 
ftrom the great foreign concern, namely 
Dunlop Company which has been per
mitted to produce belting.  The result 
of this may be that in a year or two 
the entire Indian belting industry is 
, dwindled or goes out of existence.
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N  I want to emphasize this point. We 
ha /e got to see that Indian industries 
are developed and wherever necessary 
even special elfort should be made 
and support given by Government to 
see that these industries grow, instead 
of permitting those foreign concerns, 
especially British concerns, who come 
and establish their industrial under
takings here incorporated under our 
Act and try to come in the name of 
Indian concerns and take all the pri
vilege and advantage of our protective 
policy.  Unfortunately  our Govern
ment have a soft corner for them. 
Therefore I would like to emphasize 
that these things should be taken into 
consideration and it is the duty of the 
Government, if they mean to aet up 
to the spirit of this particular legisla
tion, lo come forward and guide in
dustry in such a manner, even in the 
private sector for which this is meant, 
that jur overall industrial policy is 
not affected.

Then the other point is about the 
managing agency system. I  hope I 
will have an opportunity to develop 
this point  while  speaking  on the 
amendment which I seek to move. I 
suggest in this connection that this 
managing <̂gency  system should be 
looked into, and whether we should 
give it the go-by should be considered. 
I shall go into details about this in 
the amendment stage.

I would like Government to consider 
whether as in Great Britain we should 
have a similar provision  about res
trictions on the distribution of profits. 
The company for the time being may 
be allowed to earn profits.  But in 
Great Britain Government have used 
it in such a way that they are not 
allowed to fritter away  whatever 
profit they earn, so that it might very 
well be utaised in the lean years 
which are faced many times by the 
industrialists. Therefore, Government 
can ro utilise the position that they 
may put a ceiling to the distribution 
of dividends and the rest may b̂ in
vested in government securities and
undertakings so that they will be able 
to avert difficulties.

Time will not enable me to go into 
details of all the propositions I wanted 
to propound in this connection, but 
I would ask Government to consider 
whether this Schedule should be fur
ther increased. For instance we have 
got the Tea Bill. I am afraid it does 
not serve the purpose of this indus
trial development. Under the Indus
tries (Development and Regulation) 
Act we have much wider powers
 ̂which unfortunately under • the Tea

[Shri K. K. Basu] ' Bill, which is going to be discussed in 
the House soon, we  do not have. 
Similarly they have to consider the 
coir industry,  plantation, rubl̂r̂ 
coffee and other things which are so 
very vital in the interests of the nation.
I would also like Government to con
sider̂ whether they should include 
the match industry where  we find 
European idnustries working in a way 
much to the detriment  of whatever 
small shares our  Indian  industries 
have in that particular  category of 
production.

Therefore I would like Government 
to take into consideration the most 
important aspect that in all the under
takings where we have already got 
national industries we must be cautious 
and careful to see in what manner we 
allow British or foreign money to be 
invested and in what way and in what 
manner they are utilised.

V/. Lastly I would like to emphasize 
one point on which I have appended a 
note of dissent. We feel—and I think 
the Hon. Minister agreed—that the 
main fear is about the manner in which 
the Act is going to be worked.  In 
view of the fact that Government is 
going in for their own big undertakings, 
the nationalised undertakings and big 
projects, and in view of the fact that 
they are also going to take power 
under this legislation wherein there 
might be cases where they will have t* 
control private industry, we feel that 
we should set up a corps of persons 
from the various classes of people, eco
nomists, or one or two industrialists or 
employers, and labour who actually 
supply the human factor to the pro
ductive force of our country in all 
t̂he industrial undertakings. Such a 
' corps should be formed who will be 
in a position to work out this Act in 
the proper spirit. That should be done 
instead of leaving it to the I.C.S. 
officers. I do not say they will not do 
it.  But it needs a particular and a 
different type of training which the 
I.C.S. oflRcers do not generally have 
because they are used to a different 
sort of work.

With these words. Madam, J ask 
Government to take into consideration 
all these things if they want to work 
this legislation in the proper spirit 
with a view to develop the industriali- 
. sation of our country.

Some Hon. Memben rose—>

Mr. Chairman: I think I should give, 
first preference to those hon. Member® 
who have tabled amendments. So I 
will call upon the hon. Member, Mr. 
V, B. Gandhi.

Shri V. B. Gmmlhi (Bombay Citar— 
North): Madam.......
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Shri Damodara Menon (Kozhikode):* 
Hon. Members who have submitted 
amendments have got an opportunity of 
speaking when the amendments are 
taken into consideration.  So if you, 
Madam, give a ruling like tĥt; that 
preference will be given to those who 
have tabled amendments, that will go 
against other Members who want to 
participate in the discussion.

Mr. Chairman: I will give them fifteen 
minutes and after that other hon. 
Members can take part. There will be 
time.

Shri Sinhasan Singh (Gorakhpur 
Distt.—South): Members who have
given amendments have an occasion 
to talk about the Bill when the amend
ments come up for consideration. They 
win have two chances. So when the 
general discussion goes on it will be 
better, Madam, if you confine it to 
those Members who have not given 
amendments because they may not have 
an occasion to speak when the amend
ments are discussed.

Mr. Chairman: Well, rightly or wrong
ly T have already given my opinion. 
Let the hon. Member go on.

Shri V. B. Gandhi: Madam, the
speech of my hon. friend Mr. Sodhia 
has taken most of u$ by surprise. He 
opposed the whole basis of this Bill as 
well as of the original Act, the Indus
tries (Development and Regulation) 
Act, 1951. He did it in such a whole
sale manner that he almost put most of 
us in a mind nat to take him seriously.
I really do pot know if a speech of 
that kind was appropriate at this stage 
of the consideration of the Bill. Per
sonally, I am one of those who have 
a feeling that business and industry 
in this country have at present to suiTer 
from a multiplicity of laws* froiii a 
number of controls, and have to ac
cept any number of inspections from 
all kinds of agencies, the Union Gov
ernment, the State Government, the 
local Government. Yet if all these laws 
and controls and inspections are neces
sary then their presence is only to be 
regretted and not to be taken as an 
argument for dropping them.  The 
measure thdt we are now con5idering 
is not a new law. It is only a measure 
to clarify some of the shortcomings cf 
an Act that this House has already 
accepted and worked for over a year. 
Now this Industries (Development and 
Regulation) Amendment Bill places in 
the hands of Government a tool, an 
instrument and if we are willing to 
place this tool or instrument in the 
hands of the Government, then we must 
certainly be willing to see that that 
tool is a workable tool, that that Instru
ment is an̂ efficient instrument and 
that is all that this Bill is seeking to

• do. Therefore, the most important part 
of the present Bill is section 14(b) and 
any amendment that will weaken the* 
power in the hands of the Government 
under that section should be consider
ed as not in the interests of the 
objective that we have in view.

Then I shall deal with clause 3 of 
the Bill which proposes to omit sectioa 
4 of the principal act. This section 4 
deals with the class of industrial under
takings which will be exempted from 
the scope of this act. namely industrial 
undertakings in which the capital in
vested does not exceed Rs. 1 lakh. 
The omission of this section has exer
cised the minds of many Members in 
this House and a large number of 
people, especially those concerned with 
industries, in the country outside. la 
this House, Madam, you will remem
ber that no less a person than Dr. 
Mookerjee delivered a telling speech in 
which, to quote his own words, he 
said: “he was perturbed over the with
drawal of this minimum qualification 
in respect of capital*'.  If we reflect 
a little over this clause 3 we would 
see that the omission of section 4 does 
not mean as if we are going to bring 
within the scope of the provisions of 
this Act very small industrialists. 
Some humble industrialist perhaps 
working in his factory may perhaps be 
brought in, but that is not what the 
omission of this section will lead to,, 
because in respect of industrial under
takings which are brought wijthin the 
scope of the provisions of this Bill, this 
requirement about capital is not the 
only criterion. There is another crite
rion and that criterion is that an indus
trial undertaking is defined as *'any 
undertaking pertaining to a scheduled 
industry carried on in one or more 
factories.”  Again a “factory” is de
fined as a place where the “manu
facturing process is being carried on 
..........(1) with the aid of power, pro
vided that fifty or more workers are 
working” antf aîo “without the aid of 
power, provided that one hundred or 
more workers are working.”  This is 
the other criterion and as such we need 
not entertain those very extra sensitive 
fears on this ground that the omission 
of section 4 will bring the humble in
dustrialists, the illiterate ones, those 
who are not able to find their way in 
the Government administration within 
the scope of this Bill.

We have also to consider rather the 
real possibilities or possible diflaculties 
that we may be led up to if we retain 
this qualification of minimum capita!. 
The hon. the Minister for Commerce 
and Industry has referred to two of 
these difficulties.  One Is that it is con
ceivable to have industrial under
takings with capital which is rather 
small, much below the minimum of
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Rs. 1 lakh, and yet it is an industry 
big enough, important enough, in res
pect of possessing substantial working 
•capital or in respect of having very 
large production and a very important 
place in that particular class of in- 
Kiustries.  That is easily possible. I 
-can say from my own experience of 
one particular industry and that in
dustry is pharmaceutical, where some 
old established pharmaceutical conctvn 
■with a very small capital today has 
reached a position of Importance in 
the industry. In such a case it would 
be wrong to exclude that industry 
from the scope of the provisions of 
this Bill only on the ground that it has 
a capital which does not exceed Rs. 1 
lakh.  Then the other possible diffi
culty which the hon. Minister for 
Commerce and Industry has placed 
’before this House and has referred to 
in his speech is that in this age of 
mechanization it is easily conceivable 
that an industry even while employing 
a number of workers which is much 
smaller than the 50 workers contem
plated in the definition of a factory 
nas yet a production far out of pro
portion to the number of workers or 
the capital it employs.  Now such an 
industry also does deserve to be 
brought within the scope of the pro
visions of this Bill. Finally, Madam, 
there is this very serious objection to 
retaining this qualification of minimum 
tiapitai which is referred to in the 
Statement of Objects and Reasons. It 
says;

“This provision is liable to be 
misconstrued to mean that even 
the  declaration  contained  in 
section 2 is inapplicable to such 
undertakings.**

Now, this is a very, very important 
consideration, for, if we do not re
move this qualification of minimum 
capital, we then render this Section
2 on the declaration as to the ex
pediency of control by the Union
almost meaningless. And, therefore, 
all these three considerations—-the two 
already referred to by the hon. Minis
ter, Shri T. T, Krlshnamachari, in his 
two speeches, and the third  one
referred to in the Statement of Objects 
and Reasons—deserve to be very 
seriously considered, and I do not see 
why we in this House should not
support Clause 3 which seeks to omit 
Section 4.

Personally, as I said, I do feci that 
business and industry in this country 
have to deal with a multiplicity of 
laws, and I would have liked very 
much if it was at all possible to see 
that a wide open door to bring under 
tte acfipe anybody and everybody were

[Shri V. B. Gandhi] not found necessary to be given to 
Government. 1, however, have to re
concile myself to the retention of 
Clause 3 in view of the considerations 
I have stated. However, let us not 
forget that the hon. Minister. a\ri 
T. T. Krishnamachari has told us that 
his view of this legislation is that of 
a developmental legislation and not of 
a punitive legiislation. In view of this, 
if at any time during the working of 
this Act we find that some kind of 
minimum qualification is found to be 
desirable to be laid down, then I will 
just make a suggestion. I know my 
suggestion is not practicable on the face 
of it; still, I will state it for what it 
is worth. In tlie Schedule we have? 
included a list of industries which differ 
one from another very largely.  I 
mean, there are industries like loco
motives manufacturing industry, like 
oil refining industry, like iron and steel 
industry,—all giants in their own right 
—and along with these giants are 
included small industries also like the 
pharmaceutical or paper and straw- 
board making industries. They can be 
small, I mean. I am just referrmg to 
the straw board industry, a new in
clusion in the Schedule.  It looks as 
if that in this basket we have put all 
the Kings and cabbages together, big 
and small.  I would, therefore, sug* 
gest that if it were at all found possible 
at any future date, we may consider 
whether we cannot have this qualifica
tion limit fixed according to individual 
industries.  For instance, the minimum 
capital limit for iron and steel may be 
Rs. 1 Crore, whereas the minimum for 
a pharmaceutical or a straw-board 
manufacturing industry may be some
thing less—perhaps even less than Rs. 
llakh. That is just a suggestion lam 
making for what it is wocth.

I am glad that the hon. Minister for 
Commerce and Indu.stry has agreed to 
consider the suggestion made by Dr.
S. P. Mookerjee about the formation of 
some kind of an Industrial Management 
Corporation. I would Just throw a 
very small suggestion in this respect, 
viz., that Government should explore 
the possibility of using the facilities of 
the Industrial Finance Corporation for 
the purposes of any Industrial Manage
ment Corporatibn which the Ministry 
may think of setting up

Then I will come to just one point. 
Mr. H. N. Mukerjee was rather dls« 
appointed at the way the hon. Minister 
for Commerce and Industry clearly 
stated that he did not believe that the 
present Bill was in any way intended 
to lead to nationalisation.  In other 
words, it looked as if "Mr. Mukerjee 
wanted this Bill to be used as some 
kind of a secret weapon for the achieve
ment of nationalisation.  That is a 
‘ little surprising because when before
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 ̂this House thiere was a Bill a lew days 
ago called the Air Corporations Dill 
which was frankly out for wholesale 
nationalisation, which proposed to buy 
from private owners a vital transport 
service in the country and which took 
over for Government the entire manage
ment through the medium of two 
Corporations, such a nationalising Bill 
was not accepted as a nationalising 
Bill by friends from the Commuiiist 
side. In fact, one Communist Mem
ber in the House asked the Minister in 
charge of that Bill if he could not do 
something to nationalise the transpon 
service, and, of course, the Minister 
promptly rcpUed if that was not nation
alisation he did not understand what 
nationalisation was.  Well, that is 
that. That was not perhaps a secret 
weapon.  That was a very open 
weapon.

Then, Mr. Mukerjee did  not like 
the present Bill  because it did not 
regulate profits.  Most  of us who 
know something about this business 
of profits know that profits arise from 
prices. Chapter  III-B  deals  with 
prices, and anybody who  has .the 
power to regulate  prices has, ipso 
jacto, the power to regulate profits. 
Apparently, most of these things like 
nationalisation, prices and profits, 
are understood by us in  one way, 
and by our Communist friends in 
another way. Therefore,  this ques
tion of these ideas about nationalisa
tion, about regulation of profits etc., 
as between the Members of the Com
munist Patty and  us is a question, 
as has been very aptly caUed by the 
hon. Minister, Mr. T. T, Krishnama- 
. chari, a question of semantics.

Shri M. & Gumpadaswamy (My
sore): Last time when 1 spoke on the 
Bill before it was referred to the 
Select Committee, I made an observa
tion that this Bill is not a step in the 
direction of nationalisation,  it does 
not provide any means for nationalis
ing industries. On the other hand, 
it wiU give a fresh lease of life to 
^̂privaft enterprise.

Now, I elaborate this point.  If a 
private industry is mismanaged and 
not run properly, then the Act gives 
power to Government  to take over 
the management of that industry. 
After setting the industry on a sound 
looting, the industry would  be re
turned to the original  owners.  So 
this is nothing but helping the private 
v̂industry to continue its life.  So I 
said on the other day that there was 
no Justification for fear on the part 
of the industrialists that this Bill was 
going to take away much  of their 
powers.  This will do nothing of the

kind. On the other hand, it will help 
the industrialists in the management 
of their industry on proper lines. It 
will keep them in alertness and will 
make then) more vigilant with regard 
to the management of  their under
takings. So this Bill is  not at all 
revolutionary. Some people on  the 
other side think it is very revolution
ary, and they say it gives a lot of 
dictatorial powers to the Government. 
Nothing of the kind. It seems to give 
a lot of powers to the Government. 
There is an appearance of transfer of 
powers fi*om private industrialists to 
the Government; but it is onlŷan 
appearance. There is no real transfer. 
The real purpose of the Bill is to 
help the private entrepreneurs  to 
manage their industrial  affairs well 
so that they may reap  the benefits 
of good management in the long run. 
So there is no drastic principle in
volved in this Bill.

Some Members may question me 
whether I am not in  favour of the 
Bill.  I certainly extend my limited 
support to this measure. We  want 
that as far  as possible, so long as 
private industries exist in our land, 
they should function in a proper way. 
Nowadays what we are seeing in the 
private industrial  sector is nothing 
but chaos. They are In a very con
fused condition.  The progress tĥ̂t 
they have achieved cannot be rightly 
called progress; much of it is muddling 
through. There is  no system, no 
regulation, no control,  no planning. 
So if the Bill proposeŝ to bring some 
element of plannmg, then certainly, 
to that extent, it is welcome.  But I 
mamtain it is not  revolutionary; it. 
does not go  far enough. The Bill 
proposes that if an industry is taken 
over by the Government, its Manage
ment will be entrusted to some 
Mahaging Agents. This, I fear, is not 
a good and salutary principle. I do not 
find much difference  between one 
managing agent and another manag
ing agent.  The hon. Minister tries 
to point out that there are very fine 
managing agents, who can manage 
the industry and we must try to uti
lise their experience.  But by seeing 
the record of the managing agency, I 
do not see whether there will be any 
effective benefit accruing by placing 
the undertaking under their  control 
and management. So as an alternative 
I would nrefer to take the under
taking entirely into the hands of the 
Government and a Board of Manage
ment, as was also suggested by Dr. 
Syama Prasad Mookerjee the other 
day, may be set up exclusively for 
this purpose; and In that Board, well- 
known economlBts and labour repre-
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[Shri M. S. Gurupadaswamy] 
sentatives may be  included.  This 
is the only way of  placing derelict 
industries on a sound footing.

Then there is another point which 
is equally important. After managing 
the Industry for sometime,  the Act 
proposes to hand over it back to the 
original owners. Here I would draw 
attention of the House to a practice 
in  England. There  if a sufficient 
number of shareholders of a company 
make a  representation  that  their 
company has been  mismanaged and 
the people who are responsible for 
the management of that industry have 
misused their trust, then criminal 
prosecution may be launched against 
those managing agents.  Here the 
Government does not propose such a 
thing in the Bill.  If the managing 
agents have not managed the affairs 
of the company well, the only solution 
that is contemplated  is that the 
management will be assumed by the 
Government  and  another  set  of 
managing agents will manage it m 
the name of the Government.  The 
better course would be to punish those 
people who have not run the industry 
efficiently and properly.  As In the 
British Company law, a specific pro
vision to launch criminal prosecution 
against such irresponsible  managing 
agents should be provided in the Bill.

Shri Bansal (Jhajjar-Rewari): Pro
secution in a court of law?

Shri WL. S. Gurupadaswamy:  Yes,
in a court of law.

Then there is criticism  that this 
Act has not been etTectively applied. 
This is true. On seeing the past re
cord of the Government, I understand 
that they did not  apply this Act 
effectively since 1951. I  may draw 
the attention of the hon. Minister to 
a fact that nearly 3,000 appUcationfi 
for registration were received, in 1952, 
last year. Out of this number, only 
400 epplications were considered and 
registration certificates issued.

The hon. Minister seems to have 
said that this is due to a large num
ber of applications which  were not 
fit for registration. But, anyway, I 
feel that the progress of registration 
is not at all  satisfactory.  If this 
ineffectiveness and irresoluteness coî 
tinues for long, then this fct though 
it is placed on the Statute Book, wiU 
not serve the purpose  for which it 
is passed. So, to make even this limit
ed measure a success, very effective 
action is necessary on the part or 
Government.  Government  seems 

' eager to take powers under the Act

but it does not want to take responsi
bility which those powers involve.

Shri K. K. Basu: They are irres
ponsible.

Shri T. T. Kriahnamachari: Madam» 
on a point of information;  i should 
like to say that I never said that 40Q 
were registered. 3,562  applied  for 
registration and out of these 2,241 
were not eligible for registration.

Shri M. S. Gurupadaswamy: I was
just quoting the ‘Commerce and In
dustry* magazine; there the figure is 
given as 400.
Shri T. T. Krishnamachari: Which 
is the book?
Shri M. S. Gurupadaswamy: Com
merce and Industry dated October 18, 
1952.

Shri T. T. Krishnamachari: I *would 
venture to submit the hon. Member 
may accept my statement in prefer
ence to ‘Commerce and Industry’.

Shri M. S. Gurupadaswamy: There 
is a provision in the Bill giving power 
to Government to act as expeditiously 
as possible in cases of  mismanage
ment, I welcome this amendment. 
The procedure suggested by the ori
ginal Act was tardy and roundabout. 
It would defeat the very intention of 
Government to come to the rescue of 
a mismanaged industry quickly. So, 
from the point of view of faking over 
the mis-managed industry under the 
control of Government as quickly as 
possible, that tardy procedure should 
not be there. If the indu.stry is found 
not working well,  the  Government 
may step in and take  the industry 
immediately under its management.

Finally, I would suggest that the 
Government should, as far as possible, 
try to regulate the  entire private 
sector. A few Industries have been 
brought under the  schedule.  Now, 
there are a large number  <Jf non
scheduled industries which are in a 
chaotic condition. They are not re
gulated, controlled or  managed pro
perly and there is perfect chaos pre
vailing in that sector. So, it would 
be advisable from the point of view 
of the over-all industrial organisation 
of the country or the over-all planning 
of the country to take the entire 
private sector into consideration un
der strict control and regulation. So, 
I want the schedule to be enlarged 
and the entire private industry to be 
included in the BUI. I  know after 
expanding this  schedule it may be
came very unwieldy. It may be very
• difficult for the Government to exer-
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ci«e control over each and every item 
of the private industry.  But,  the 
over-riding interests of national eco- - 
nomy demand such a drastic measure.
I do not say it is drastic really but, 
in a way, it will be a great improve
ment.  So, I want the inclusion of all 
th: ’ndustries found in the  private 
sector under the schedule so that we 
may have complete control over our 
entire economy. If Government fails 
in its efforts, then the private indus
trialists will say that it is not capable 
of running the industry; it is not flt 
for that  purpose. Then they will 
make propaganda that nationalisation 
will not be a success. So, by this 
way the private capitalist will make 
-capital out o< the failure of Govern
ment. I want to warn the Govern
ment and the hon. Minister, against 
such dangers. To vitiate that vicious 
propaganda,  the Government must 
try to operate this Act effectively. 
The Government must create, en
thusiasm and confidence among the 
progressive sections of  the  people.

With these words, I close.

Shri Bansal; I  speak on this Bill 
with a certain amount of diffidence 
lor reasons which the hon. Minister 
for Commerce and Industry will well 
appreciate.

Shri GadgU (Poon̂ Central): Why
not take the House into confidence?

Shri Bansal:  The Bill as it has
emerged from the Select, Conmiittee 
has  not seen many  changes and, 
therefore. 1 do not have to make a 
very long speech because I have al
ready  spoken when  the Bill  was 
intlroduced by the hon̂ MitiiSster of 
Commerce  and Industry.  But, the 
Select  Committee  has  made * one 
significant change. They have added 
one amendment to dause H, which 
empowers the Government not to 
consult the Central Advisory Council 
before taking any action under sec
tion 15 and section 16A. The purpose 
of the original Section in the Act 
and the reason for retaining it in the 
Bill, obviously, was that Government 
wanted to give the Central Advisory 
Council some time to consider before 
Government came to a decision to 
take over the concern.  The Select 
Committee has withdrawn fhat sec
tion form the Act and now, Govern
ment can take over any industrial 
concern which, in the opinion of the 
investigators appointed by Govern
ment, must be taken over. I am glad, 
Madam, that the hon. Minister of 
Commerce and Industry referred to 
my amendment to this clause, while 
moving for the consideration of the 
Report of the Select Committee. He

» said that this power will be exercised 
only in cases of emergency, I take 
his assurance. But, my fear is that 
the clause, as drafted, does leave a 
loophole and, from the point of view 
of good legislation, this loophole wilf 
not be very advisable and hence the 
necessity of my amendment, namely, 
that “In clause 13, to sub-section (1) 
of the proposed new section 18A, add 
the following proviso;

‘Provided that before appoint
ing any person or body of persons 
- to take over the management, the 
Central Government, shall consult 
the Central Advisory Council*.”

Now, Madam, the hon. Minister of 
Commerce and Industry has said that 
Government may be faced  at times 
with situations when they might have 
Ito t|Bke iimmediate adtipn.  I quitfe 
appreciate the force of that argument 
and, therefore, >I would suggest for 
his consideiration a flirther amend
ment to my amendment, namely,

“Pnovided that beiJore apoint- 
Ing any person or body of per
sons, excepting in cases of emer
gency, .....

Now, this fully covers, in my 
opinion, the point of view of the hon. 
Minister. I had some talks with him 
this morning and he said that if he 
accepts this amendment the Govern
ment will have the onus of proving 
that in a particular case there was 
emergency or not. I am willing to 
concede his point even there and will 
go further and say  that a further 
proviso to this may be added saying 
that the final decision as to whether 
there was an emergent situation or 
not will be the Government’s. I 
want to make this proviso in this 
Bill so that it may be within the 
bounds of sound legislation. I do not 
want to deny Government of the 
powers that they want to have, 
because the Minister again and again 
appeals that the industry must have 
confidence in him. I am here to assure 
him that the industry has the fullest 
confidence  in him.  But confidence 
begets confidence. You cannot just 
ask people to have confidence and keep 
the sword of Damocles hapginc over 
thelir head. Therefore. I would re
quest him that he must create a 
situation where confidence begets con
fidence and I am sure he will be. re
paid in ample measure. He perhaps 
thinks that if he yields on this amend* 
ment, the House will think that he has 
succumbed to the pressure from vested 
interests.  There Is no question of 
succumbing. I am one of those who
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believe that Ministers must behave in 
a manner that sweetness comes out 
of  strength and not bitterness. I 
ŵould request him sincerely to con
sider my suggestion which is being 
made in all good faith and to help 
the Government out of a situation in 
which they have landed themselves.

r must confess that the amending 
Bill has caused a lot of misgiving in 
the mind of private industry, and I 
am partDpularily anxjous that the 
atmosphere of responsiveness which 
the Minister has tried to create is not 
disturbed because, knowing as I do, 
0X1 it the xmplementation of the Five 
Year Plan depends to a very large 
extent. Whatever some Hon. Members 
of this House might say, it depends 
to a very large extent on the full co
operation or the private siector. 
Therefore, as long as the private sector 
Is asked to do its mite in order to 
see the goal which we all want to see 
achieved,  every attempt  must be 
made to create conditions where that 
cooperation is freely available,  and 
confidence is not destroyed by amend
ments to Acts, which are, to say the 
least, unnecessary.

This Act  is  called  Industries 
(Development and Regulation) Act. 
It is a very imposing Title. But the 
industry can  well complain that 
except for regulations and controls, 
and amendments being made to the 
regulatory provisions  of the Act, 
there is very little of development that 
Is being done under this Act. What 
have we seen so far? Only two 
Development Councils formed during 
the full one year of the working of this 
Ac*l>.  Could iwfe not do more thaii 
this?  Can the hon. the Commerce 
and Industry Minister say that by the 
working of this Act many more in
dustries have been put up?
Shri T. T KjlĵhBamaGhari: How

could it be?
Shri Bansal: The Act is meant ob
viously for the development of indus
tries. If you think that this Act is 
not going to help......
Shri T. T. Krishaamachari: Scrap
it.

Shri Banaal: ...development of Indus
tries, I dg not think the hon. the 
Commerce and Industry Minister could 
say anything complimentary about this 
Act. After all the success of the Com
merce and Industry Ministry will be 
gauged not by what kind of regulations 
and what kind of controls are being 
exercised, but ultimately by what de
velopment takes place in the private 
sector. I would very much like to see

• during the period of office of my hon.

[Shri Bansal ]
friend the Commerce and Industry 
Minister many more industries de
veloped in this country—big and small 
—so that the standard of living of the 
people may , rise. I am still having 
those hopes and it is with this back
ground  that  I  am  urging 
upop him to make this particular 
clause of the Bill more lenient so that 
those people in whose hands this very 
House has given the power to look to 
the development of industries in the 
private sector are in a position to give 
their best in a cooperative spirit.
11 A.M.

My hon. *friend Mr. Gurupada- 
swamy, while speaking almost forgot 
that this was merely  an amending 
Bill. It is not an original Act. The 
Act has been there in force for the last 
one year and, therefore,  no  useful 
purpose will be served by saying that 
this Bill does not go far enough to 
nationalise industries and much more 
should have been done in this Bill 
which has been designed by the hon. 
Commerce  and  Industry Minister. 
He referred to some particular pro
vision in the U. K. Companies Act 
under which shareholders of com
panies which are not working satl»- 
factorily are authorised to go before 
a court of law. I think such an 
amendment is imminent in our com
pany law also.
Shri T. T. Krlshnamachari; A more 
stringent one.

Shri Bansal: The hon. the Com
merce Minister says that it will be 
more stringent than the British pro
vision. But there is one saving point 
there and that is that power will be 
exercised by the authority of law and 
not by executive authority as is being 
done under this particular amending 
Bill.

Then again and again the sugges
tion is being mooted and supported, 
which was originally suggested by the 
hon. Dr. Syama Prasad Mookerjee. 
His vast experience and the tremen
dous weight of knowledge which he 
brings to bear on this particular sub
ject entitles him to be listened to with 
great respect and I am glad that from 
that point of view his suggestion has 
received support. But just by chance 
I was îng through the latest issue 
of the Reaaer̂s Digest and I would 
very humbly invite the attention of 
the hon. the Commerce and Industry 
Minister to the Article on page 142. 
The heading of that article is "Ttaly 
in the Re(r*.  The particular para- 
âph reads thus:
“Italy’s economy is a museum of

•  most of the inefficient practices
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A of the past century. One chief 
obstacle to a sounder Italian eco
nomy is I. I. R. the Institution 
for  Industrial  Reconstruction.
It is the Government's Monster 
trust. It is the State’s / reservoir 
for leaky private enterprises. It 
controls more than 20 per cent, 
of all Italian industries, some say 
more than 30 per cent’'.

I am sure the Corporation which the 
hon. the Commerce and Industry Minis
ter has ip view for this country will not 
become a reservoir for leaky private 
and inefficient enterprises, because then 
all inefficient industries will just come 
into his parlour and I do not know 
whether he will feel very happy 
in that situation. The only point 
that I am bringing to his notice is 
that before he takes such a step he will 
ask his officials to carefully go into 
the proposal and see as to whether in 
other foreign countries such a corpo
ration has been in existence or not. 
There might be other countries which 
might have  experience of such a 
corporation and if they have surh a 
corporation what have been the re
sults, what have been their achieve
ments.

With these words, I would once 
again appeal to the hon. Minister not 
to suffer from any false sense of pre
stige, and accept my small amend
ment.

Shri  Gadgil: I have  been  the
Chairman of the Select Committee to 
which this Bill was referred. That 
Select Committee  allowed the re
presentatives of the Industries to 
appear before the Committee and give 
their evidence.  There were also
memoranda submitted to the Select 
Committee by  various commercial
assentations including the Federation 
of the Indian Chambers of Commerce. 
Further from what had been said by 
the persons, who in a sense represent 
industries in this country, during the 
discussions on the reference motion 
and from  the  Minute of Dissent
written by my hon. friend, Mr. Soiuani, 
certain common points issue and thostf 
common points have in some respects 
been dealt with by the Minister of 
Commerce and Industry. What I pro
pose is to supplement the same.

In the first place, if the Bill is an
amending Bill it means that it has 
reference to experience gained from the
time the original Act was passed to
the time when this amending Bill was 
first thought about in the Ministry 
itself.  Speaking for myself, I feel 
that there is full justification; taking 
into  consideration  the  experience 
Government had in the course of the

last few months about the working 
of the original act, we cannot put 
aside from our consideration the broad 
fact that we are now working under 
a planned economy and anĵhing that 
is likely to disturb the disciplines of 
of the plan must be put down, if 
necessary, with a heavy hand.  To
day the Government of India have 
great purposes.  The dimensions of 
their burden are fast increasing. 
There is a great urgency of large 
achievements. All these demand that 
the instrument of policy must be a 
.strong Dne. This is not a situation in 
which one can trust to average and 
normal channels or average and 
normal tools. Average persons work
ing in an average way cannot bring 
about a wholly new or better day. 
At the most normally, they will give 
us normal results but it is not unlikely 
that in a situation of the type with 
which we are now in they may give 
less than average results. Therefore, 
there is a greater necessity to take 
stronger measures to implement by and* 
large the broad objectives of the 
planned  economy which  we have 
adopted some two years ago.

I do not want to say that what thê 
plan sets is good or bad, but the fact 
remains that' the plan has given a 
certain function .for private enterprise 
to discharge. Practically Industry is. 
reserved for private enterprise but that 
does not mean that private enterprise 
can run a coach and four through
out the whole gamut.  The whole 
thing must fit in with the regulated 
economy and must not disturb in any 
essential respect, as I said, the broad 
outlines of the plan. It may be good 
to say: ‘better withdraw the interfe
rence in industries and leave them to 
function as they have been accustomed 
to so far’. If withdrawal is virtuous, 
then the capacity to interfere is equal
ly virtuous. Therefore, in the larger 
context it is necessary that not only the 
Government should* have the power 
but should  have  the capacity to 
manage if the industrial concerns go< 
a wrong way. If there is a good 
management, it has nothing to fear but 
if it is a bad management it cannot 
complain. Therefore if today according 
to some of my friends and some of the* 
representatives of the industry here 
and  outside some bad  psychologi
cal atmosphere is beiag created, T 

to assure them as an ordinary 
Member of Parliament, as one who is 
Rt least very much interested in the 

of the plan that the 
psychology created by the magnificent 
speech of the Prime Minister on the 
8th of March when he addressed the 
general meeting of the Federation of'
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Chambers of Commerce is still there. 
If some of them want that there 
should be no disturbance whatsoever 
•and no interference by the Govern
ment, I think'that even if the Govern
ment want to do that the people at 
large will not.  The Government 
exists on this condition that they 
continually do what the people de
mand. The movement there is a per
ceptible departure from the expecta
tion the people have entertained about 
the duties and functions of the Gov- 
'Cmment in the immediate context, that 
movement the title of the Government 
to remain where they are ends. I 
would, however, urge the Government 
not to brush aside what the indus
trialists say; they are entitled to a 
respectful hearing and that is one of 
the reasons why they were given a 
hearing in the Select Committee.

I entirely agree with my hon. friend, 
Mr. Bansal that there should be con
fidence and confidence  begets  con
fidence, I ask him: Is there anything
in this Bill either in the original or in 
the amending Bill which should be a 
danger to good management? If there 
is bad management, gross mismanage
ment and according to the new draft, 
if it is necessary in the public interest 
to take it over, what is wrong there? 
I therefore submit that whatever the 
amending Bill contains and whatever 
improvements have been made in the 
•Select Committee, I am firmly of the 
view that they are all to the good and 
in the highest interest of the public. 
We are not today posing a problem in 
wder to find a choice between welfare 
and nationalisation. If that was so 
my line of argument would have been 
different. If I had something to do, I 
would straightaway say, Yes; we want 
nationalisation, if not today but to
morrow, and because that is our ideal 
in the ultimate analysis, we want to 
see that nothing grows in between this 
moment and that one which will mean 
taking over of the industries by the 
State, a matter of great diflflculty and 
perhaps of disaster. If a boy is to be 
adopted generally in orthodox Hindu 
families—I am orthodox for the time 
being—he is trained in the manner 
and morals of the adoptive family. 
May I also venture to give another 
simile? In the lives of great princes 
whenever a bride is to be fixed, she 
is fixed and then trained in such a 
manner that she is mentally fit to be 
the princess and that she will be up 
to the mark in the family where she 
goes and rules. Therefore my con- 
iideration is that all the  industries 
ĥich are for the time being in the

private sector and to whicii we are 
bound to give all reasonable latitude 
and necessary  encouragement, must 
proceed in a fashion that in the end 
when the State thinks that the time 
is ripe to take over the  industries 
frohi the private sector and put them 
under direct Government control, 
there should be no difficulty.

I am conscious today of the fact 
that there is a lot of criticism that 
Government has not got the necessary 
administrative talent and administra
tive experience. I entirely agree that 
it is because, of this reason that we are 
now in a phase which we have termed 
a ‘mixed economy*. But mixed econo
my is very hard to operate and mani
pulate. In the first place it is very 
difficult to give any sort of assurance to 
domestic investors; much harder to 
give any assurance to the foreign in
vestor. But at the same time we must 
have the position thoroughly clarified 
at least in terms of the next few 
years, so that those who want to 
invest may know clearly where they 
stand and those some of us, who are 
anxious that all these things must b̂ 
taken over in the highest interest of 
the public may also know how long we 
have to suffer  under this particular 
mixed economy*

There is no question of giving up 
controls at all, for control is the very 
essence of a planned economv,  and 
those who are opposed to price and 
distribution control which is embodied 
here are really opposed to planning, 
though they may say that they are not. 
Mr. Somani, in his minute of dissent, 
has shown his full concurrence with 
the principles underlying the Bill. He 
is a very shrewd businessman, he 
knows the signs of the  times and 
knows there is a limit beyond which 
we canot take the country back. 
Therefore he has  accepted what is 
inevitable. He agrees that the prin
ciples are all right, but by suggesting 
certain amendments it may be that 
the entire effect of the whole legis
lation might be reduced to nothmg. 
After all, if we agree with the prin
ciple, let us take his agreement, and 
let us disagree with his method and 
go ahead, without creating any at
mosphere of bitterness  or anything 
of that kind.

The main points, as I said, that 
emerge from the consideration of the 
memoranda, the speeches of those 
who may be said to represent (in an 
indirect manner) the industries, and 
the evidence given shows that their 
greatr grievance is that you are dls-
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turbing the psychological atmosphere. 
I have already dealt with this, but I 
would like again to dilate just a little 
on it. I want to ask the industrialists 
to iust consider the proposition I am 
putting before them.'' They have been 
complaining that because of the Gov
ernment method _there is no capital 
formation on the scale on which it is 
desirable. I put this proposition for 
whatever it is worth: let them take no 
dividend for the next five years and 
plough back the whole thing in the in
dustry concerned. There will then be 
enough capital.  The great problem 
which faced the Government and 
which ultimately made Oovernment to 
decide oh keeping the sphere for 
private industry was this, because 
they have not got enough resources. 
Now,  resources can be  found even 
inside the country, I am of the view 
that if the people are properly ap
proached they will tighten up their 
belt and  make  the  necessary 
sacrifice in the present so that the 
future • may be better. But that at
mosphere of great urgency and ex
pectation is only possible if people 
know that everyone in the country is 
making the necessary sacrifice and not 
that few are having all the best things 
in the world and the majority is hav
ing nothing. Therefore, if it  is a
question of raising the capital in a
poor country like India, I am of this 
faith and of this * judgment  having 
studied all the necessary factors that 
we can to a cconsiderable extent rnise 
capital from bur own , industry and 
as.sure in the end a higher standard of 
life for our people. Therefore, if the
industrialists are anxious to create a 
nice psychological atmosphere, the Gov
ernment, I am sure, will do everything 
on its part to give them  materia], 
equipment licences, ̂ guidance, techni
cal assistance under the Point  Four
programme or whatever it may be— 
and they  are already getting them.
I have no right to assure on behalf of 
Government. But with such moral 
right as I have as a Member of Parlia
ment, and a little more as an ex
Minister. I. assure industrialists: Gov
ernment will go all out to help you 
if you make a declaration for the next 
five years ‘*w#» will not take any divi
dends bû will plough them back in the 
Industry itself*. It is a good bargain!

Shri Bansal: Whal will happen to 
taxes?

Shri GadgU: Taxes are there for
current expenditure. tou do not 
want us to starve the entire Govern
ment administration and the welfare 
services on which we have already 
eniexctJ  Bui even there, bs t have 
158 P.S.D.

'said often, industries in this country 
and the rich classes in this country 
are not taxed as much wuiiJd  be 
justified in the circumstances. Somt 
weeks ago, while speaking on the 
budget, I gave facts and fig:ures to 
show that whatever concessions and 
reliefs were granted in the matter of 
Income-tax went to the upper few and 
those who were down below, particular
ly those who were in the middle groups 
and grades, suffered most. But that 
is not the point I am making today. 
What I am urging is if you want to 
, have a right type of psychology created 
in the country, you move and we shall 
move, and the consuming public also 
will know here are industrialists who 
after all have  become patriotic and 
here is a Government  which means 
business. The result will be that there 
will be all-round progress in the near 
future.

Then the other point that was made 
out was about the definition of hew 
article and expansion.  I think the 
Minister has already explained that 
What I am now urging is that just as 
the mortgagee is not justified in Im
proving the mortgage property In such 
a manner as to make it impossible for 
the mortgager to redeem the mortgage, 
similarly you cannot allow the existing 
industries to expand in such a manner 
or be allowed* to manufacture such new 
articles or on such a large sca’e that 
ultimately the discipline of the Plan 
will come into jeopardy.

Further, taking the Industrial posi
tion as it is, the entire industry is not 
linder Indian control and management 
There are companies which are known 
as 'India Limited’ and having finst got, 
so to say a nucleus, some place to stand 
on, they are fanning out. That has been 
our complaint. I therefore hope thdt 
this power of licensing new articles or 
of allowing ex̂ans’on will bo used in 
reference to cases to which I have just 
made reference. But for normal ex
pansion of production or normal cddi- 
tion  to capital or  replacement  of 
machinery it will not be necessary to 
have licences, and all that will be al
lowed.

A great point was made about what 
was in the old Act and what is propos
ed In the new Act about taking over 
of management Now,  undoubtedly, 
there Is ̂ change In the procedure. Tht 
new Bill  contemplates three definite 
situations. Where It Is possible by a 
mere direction to advise, then. Gov
ernment will not take over. If the Gov
ernment thinks that the investigation 
reveals a state of alTafra. not gross, but 
a liiUe less than that, where a direc?
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CShri Gadgil]
Uon  and time for re-arranging the 
management or reconstructing the 
whole thing will be justiiied, I am sure 
the Government will do it. But, where 
there is a situation which is so 
and any time given to the existing 
management really means an abuse of 
national resources, both in material 
and men, I think Gpvernment will be 
Justiiied in taking over the industry 
quickly and promptly. It is only in 
that category of cases where by a de
tailed consideration of the results of the 
Investigation, Government cannot but 
come to the conclusion that It is in the 
public interests—not .merely because 
of the gross management in' the 
company’s affairs itself but in the 
wider context, it is necessary to take 
over quickly—then the industry will 
be taken over. It may be manufacture 
of very essential articles  from the 
point of view of defence; it majr be 
manufacture of very essential articles 
from the point of view of the people.

Mr. Chairman: The hon. Member
txsLS already taken 20 minutes.

Sliri Gadril: I shall finish in a
minute. These are the points which 
have been made, and my own view is 
that all of them have been effectively 
answered. The setting up of a Corpora
tion of Management was referred. I 
do not think that I like the idea. But, 
public administration in the new set 
up means a difTerent administration. 
It has got a new purpose. It must have 
new learnings and new understandings. 
Government should think immediately 
atarting on their programme of con- 
BtUuting a new cadre; they may call 
It Managerial service, or cadre of Eco
nomic service. You must  have the 
men to masnage before you take over 
luidertaklngs for management.

Start Damodam Menoa: The hon.
Minister in his  introductory speech 
said that there should be no provisions 
In the Bill or no amendments to the 
prorisions in the Bill  which would 
fetter the hands of the Governnjent in 
their endeavour to undertake  and 
manage industries which are mis
managed, I entirely agree with him. 
But, the suggestions that some of us 
ht)ve made or want to make are in
tended mn’nly to strengthen the hands 
of the Government in their attempt to 
lake over industries for management.

Here in this couptry we are faced 
wllh a peculiar situation. We have a 
floixed ecoiiomy in which we have al-

' lowed the private sector a definite pro
gramme, arid also a deflnUe place In 
our industrial life. My hon. friend Mr. 
Gadgil just now said that the policy 
which he contemplates—I do not know 
whether his opinion is shared by the 
Government—is that the private sector 
of our industry should be taken over 
and nationalised by the Government 
at a future date. If not today, it must 
be tomorrow. I would like to know 
from the hon. Minister whether he 
would endorse that view and*whether 
it is his opinion also that in the near 
future the pifivate sector of our in
dustry must be thken over by the Gov
ernment. If that is so, even in our 
consideration of this Bill, we must see 
that  we  create  the  necessary 
machinery  and also  the necessary 
psychological  atmosphere which wifi 
help us to take over the private sector 
at the proper time.

The hon. Minister sa;d that it would 
be wrong on our part to create any 
conditions  in this Bill which would 
fetter the hands of the Government. 
While I agree with him, I would sug
gest that there are certain  factors 
which Government will have to take 
into consideration if they want to run 
the undertakings which they take over 
in a successful manner. The hon. Mi
nister cited the instance of an illustri
ous industrial magnate whose services 
he had required and whose services to 
the part-cular Industry in charge of 
which he was put̂ were found to be 
very -satisfactory. There may be many 
such cases. I have no doubt about that. 
But, the thing we have to consider is 
whether, in launching upon a policy 
like this, in which Government wonts 
to  bring the private  sector under 
stricter control and when the necessity 
arises, Government also feels that 
some industries must be taken over, 
we should depend for the management 
of the undertakings which are taken 
over by the Government, on the good
will of certain  individuals, whether 
we should employ or take the services 
of people who, on an ultimate analysis, 
may be found to have no faith in the 
Government's  policy. We know, of 
course, there have  been statements 
made here even today by responsible 
Members who are industrialists them
selves, that they have no quarrel with 
the principle underlying this Bill. All 
the same, it is my feeling that ulti
mately when it comes to the State step
ping in nnd taking over the industries 
in the private sector, our vested 
interests will not succumb to It without 
a protest. It may be to their interests 
4 to show that after all wherever the
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undertakings have been taken over hy 
the Government, the results have not 
been successful and therefore it may 
not be right that the Government steps 
in and takes over. I am not casting 
any reflection on any particular in
dividuaL But, it must be our look-out 
to entrust the management of the in- 
■dustrial undertakings which we take 
over to the people who have really a 
living  faith  in  the  Government 
management and who also stand to 
benelU by the Government running 
these industries. Therefore our sug
gestion has always  been tr*at when 
you think of taking over an industrial 
tindertaking:,  you must see that the 
people who stand to benefit are also 
put in the place of managemrent. So, 
labour who ultimately stand to gain by 
the Government running the industries 
on a national basis must And repre
sentation on the management.

As has also been suggested, we must 
try to create a cadre of men to help 
the Government in the running of 
these industries in a proper manner. 
Especially if it is the policy of the Gov
ernment to take over the private sector 
of our industry at a future date, it is 
necessary for us to create such a cadre 
of efficient men.  In the Industrial 
Policy Resolution of 1948, as I have 
pointed out, Government said that they 
were  contemplating the creation of 
such a cadre. But, I am sorry to find 
that no real attempt has been made in 
this direction.

A suggestion has been ipade that it 
would be better for us and in the 
interests of the country if we think in 
terms  of creating  an  Industriî 
Management Corporation.  I do not 
know what the real shape of that cor
poration will be. The hon. Member. 
Mr. Gandhi suggested that the Indus
trial Finance Corporation may also be 
associated with that, and made to form 
part of this Industrial Management 
Corporation. I do not know in what 
precise terms he is thinking, about the 
shape of this corporation. My own 
feeling is that, after all, if we are 
creating some such corporation with 
private interests therein, and also ask
ing the vested Interests to have a share 
in that corporation, probably, it may 
not serve the purpose for which it is 
Intended. My idea is that we must 
create an Instrument here to train the 
people who will uHimatoly be capable 
of taking over the industrlos when the 
proper time comes. Instêid of creating 
an Industrial  management Corpora
tion, it would be better for us to think

in terms of creating a cadre of men 
who will be \ capable of serving the 
Governrâent when it thinks that it is 
time to take over certain industries.

In section 18A under which Govern
ment are given powers to take over 
there is one point to which I would 
like to draw the attention of the Gov
ernment and the hon. Minister. An 
improvement has been made by the 
Select Committee today. An industrial 
Undertaking which is managed by the 
Government need not be handed over 
back to the private management after 
five years. If the Government think 
fit, they may continue the manageiifhjnt 
for some more time. That is an im
provement on the present Section. A 
lacuna has been filled. But I want to 
know from the hon. Minister whether, 
when they think that it is time for 
them to hand over the management 
ând control of these industries to the 
private management themselves, they 
will take care to see that the persons 
who have been responsible for mis
management and also for the working 
of the industries in a manner which 
is prejudicial to the public interest are 
not again chosen as managers. What 
provision can we make in this Bill to 
safeguard the interests of the nation 
at such a time? The case no\V is this; 
Gô'ênment are taking over a busi
ness which, in their opinion, has not 
been working to the interests of the 
nation and also which Has V̂een niis- 
managed grossly by the persons who 
are in control. Now, when they take 
over, they employ men and they also 
probably may have to find funds—I 
du not know how the Government is 
going to solve the  problem-to run 
the concern in a proper manner. Hav
ing done all that and put the industry 
on" a sound  footing, are they going 
again to hand over the industry to the 
very persons who were responsible for 
brindng about the calamity which the 
Government wanted to avoid? I would, 
therefore, suggest that provision should 
be made in this Bill itself, if possible, 
by which the Government can see that 
the very same persons who are »s- 
ponsible for mism-anagement are not 
again put in charge of the business.

Another point I want to bring to the 
notice of the House. It  has  been 
asked whether it would be possible 
for the Government to take some kind 
of lejral steps ai?ainst the persons who, 
in their opinion, have been responsi
ble for the mismanagement of the 
concem. Provision is made here in 
this Bill by which the Government 
. can go to a Court of Law to see that
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agreements entered  into  by the 
management are altered or varied if 
It is found  that  those agreements 
have not been entered into with_ a 
view to make the concern run in"' a 
proper manner. That power has been 
taken by the Government in Section 
18A, but can we also not provide that 
if it is found by the Government after 
taking over that there has been some 
kind of gross mismanagement  and 
also neglect owing to which  the in
dustry suffered, legal steps will be 
taken against those persons who are 
responsible for that? Will it not be 
possible for us to take  such  legal 
step5? That is only doing justice to 
the shareholders who may ultimately 
not have had any  voice  in  the 
. management.

 ̂ The next point I want to suggest, 
and which has been noted in  the 
Minute of dissent by Mr. K. K. Basu, 
is about the employment of Managing 
Agents. The hon. Minister might say 
—of course, he referred to that when 
he was referring to the minute of 
dissent of Mr. K. K. Basu—“Let there 
be no fetters to the hands of Govern
ment; Let them choose any person 
they find necessary and enable of 
running  the  industry”. That is a 
good proposition, but I want the Gov
ernment to view this matter from an
other standpoint. Now, the Managing 
Agency system has been condemned 
by all responsible sections of public 
opinion. Even the responsible leaders 
of private sector  are  themselves 
doubting whether  this  Managing 
Agency system should not be abolish
ed. If the Government should utilize 
the Managing Agency system to run 
undertakings which they are taking 
over, would it not mean that they are 
giving a stamp of approval  to the 
Managing Agency system? That is a 

. dangerous tendency which we must 
n/ avoid.  It may be that the (̂lovern-
* ment giay not find  it necessary to 
employ any Managing Agent at all. I 
hope *the Government will not use the 
Managing Agency system to run any 
undertaking which they t̂ke over. 
But even so, from the speech of the 
hdn. Minister I had an îea that he is 
thinking also in terms  of using, if 
possible, the Managing Agency system 
to run the undertakings that Govern
ment take over. Now, there is noth
ing inherently wrong in the Govern
ment employing the Managing Agency 
system, but owing to the opinion in 
the country agamst  the Managing 
Agency system—I hope the Govern
ment also are not very much thinking 
of continuing the Managing Agency 
system in our country—would it not 

 ̂be better for us even  now  to say

categorically that in the manŝement 
of these uhdertakings, the . Gfovern- 
ment will not utilize  the Managing 
Agency system? It would be better 
for them  to have, as I  suggested 
before, a cadre of men who are capa
ble of undertaking this work,  and 
when such a choice is made, they can 
also 'see to the claims of the persons 
who are actually  working  as em
ployees in those concerns. Their help 
also can be made use of. If we, as a 
matter of policy, adopt this, I think 
the Bill as it has emerged from  the 
Select Committee can oe adopted by 
this House  without  any  dissent, 
because,  as I have  stated before, 
everyone who has the interests of a 
planned economy at heart, must wel
come any measure that the Govern
ment introduces to bring the private 
sector under stricter control and ta 
make the private sector serve the na
tional interests, and not private in--̂ 
. terests. ,

Shri T. N. Singh  (Banaras Distt.- 
East): I have been watching with in
terest the various views expressed on 
this very important measure. While, 
on the one side, it was quite interest
ing to listen to our friends here on 
the right stressing the greater need of 
State control and even deploring that 
this measure does not go fiar enough, 
there were others who felt  that we 
have to be a bit lenient.  I feel that 
this is a very important measure on 
which hangs the success of our Five 
Year Plan, And whereas it should 
not be our desire to go to the extent 
of nationalising  every  industry— 
because, that is not  the accepted 
policy in the Plan itself—we have to 
see that the Plan does succeed and 
no squeamishness is allowed to stand 
in our way. When in this  context I 
listened to certain of the speeches and 
heard of certain  leniencies being 
offered, I was myself amazed.  What 
we need is a clock-like functioning of 
the Five Year Plan. Nothing should 
be allowed to starfd in the way of its 
progress and whosoever comes In the 
way—whosoever he be—has to  go 
under and the  Plan has  to come 
above. That should be the attitude. 
So when I heard  that Government 
need not take over certain industries 
or they should consult this and that 
organization before that  is taken 
over,—in a way delay the taking over 
of such undertakings—when I heard 
such pleas, I felt: did big  business 
really mean business? That was the 
point which struck me.

In the past 30 or 40 years this poor 
country of ours has suffered̂ has ia-
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vited suffering, so that our industries 
may flourish. Do we not remember 
the days of Swadeshi when many of 
•our stalwarts, many of our patriots, 
went to jail because their offence was 
to propagate Swadeshi articles. They 
were badly made.  Our Mills, these 
textile mills which have now become

giants, are built on the sweat, the lood and the suffering of our people. 
And yet, when the same industrialists 
come and say *‘you should be lenient 
to us”, I feel it. We have to see that 
they subserve the national interest, 
not that the national  interest may 
subserve their needs. That Is  very 
important.

Another thing is that if one looks at 
the schedule, one would find that most 
of the industries are protected indui- 
tries, that is to say, for years and 
years the nation has been  making 
sacrifices so that these industries mâ 
flourish and grow up. Now, what is 
there for us to be lenient? Need we 
not be lenient to the consumers also? 
The consumers have  to pay  more 
price. Imagine the plight of an ordi
nary school teacher on a  salary of 
Rs. 50 or Rs. 60. He  must  buy , 
swadeshi goods, even though his son 
may be deprived of an ounce of fat or
oil or ghee, by paying a little more. I 
say, he makes that sacrifice daily. If 
in the interests of the nation, in the 
interests of Regulated production and 
growth, or in the interests of  plan
ning, if on account of these  things 
Government comes forward with a 
measure that says that a particular in
dustry is not being run in the national 
interests and therefore  Government 
must step in,-̂if that happens, then 
people forthwith say: Please halt,
please delay, please consult this orga
nisation or that organisation. Inis 
plea should never be accepted. After 
all, the nation wants to go ahead. ITie 
entire nation’s interests are involved 
in this question, A particular indus
try should not be allowed to stand in 
the way.

After all what do the industrialists 
want? They want free play, free en
terprise,  free  competition, laissez 
faire etc.—all things that go with the 
classical school of economics. They 
want all these things for what pur
pose? —for thjs purpose of increasing 
their capital assets, and they expect 
the consumers to go on paying more

Frice. If that is the only thing, then *say that the country in its present 
temper will not, cannot, and shall not 
tolerate it.

After all, what does this Bill seek 
to do? It only says that, in the con

text of the Five Year Plan, if a par
ticular industry is not being nncCnaged 
well, or if it IS not producing to the 
extent it is expected to produce, then 
Government shall have the right to 
step in and see that it does  produce 
what it is expected to produce. That, 
in substance, is what  this measure 
seeks to do. 1 am yet to find a single 
individual, either on this side or on 
the other side, who will object to 
this. I do not think that even our 
Opposition friends would think in 
terms of or advocate immediate na
tionalisation of foreign concerns. They 
know the limitations.

Sbrl Nambiar (Mayuram): We are 
concerned only with the foreign con
cerns at the moment.

Shri T. N. Singh: 1 will come to 
that. I am glad he has referred to it. 
If a man in the industry  expands 
himself with his money power to  a 
certain extent and that stands in the 
way of another poorer or weaker sec
tion, they call it free play  and free 
competition. Even at  the risk  of 
raising some heat and controversy, I 
make Dold to say that  if the money 
comes from ̂(oscow, it is all  right, 
but if it comes from elsewhere,  it 
becomes different. If the technicians 
come from Moscow, it is all right, 
but if they happen to belong to some 
other country, it is different.

Knmarl Annie Mascarene (Trivan
drum): All wrong.

’ Shri T. N. Singh: That is not the
approach we should have. It will be 
recalled that only a few minutes ago 
I stated boldly in this House that, con
sidering the way in which some  of 
our industrialists have not come for
ward with their capital and who have, 
I am sorry to say, not taken the in
terests of the national good into ac
count but who have rather sabotaged 
all attempts at accumulation of na
tional wealth, I stated, that those peo
ple can be taught a lesson only if we 
show them that we can proceed des
pite them. We can do so oy accepting 
foreign capital which is willing  to 
work under our conditions and limita
tions. There should be no objection 
to that. This unnecessary and loose 
propaganda about foreign capital will 
not take us anywhere. We have to 
look at facts and face the situation. 
The situation is that our industrial
ists, Or rather our financiers, have not 
come forward with that open-heart
edness which is expected of  every

F
atriotic Indian national.  Similarly, 
do feel that some foreigners always
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have some strings attached  to their 
aid. I am aware of it. Ail the same, 
we should not spurn their offer in re
gard to investing capital  in certain . 
other industries than are dealt with 
by the State directly. If they are pre
pared to abide by our rules and regu
lations and fall in line  with State 
policy, I see no objection to utilising 
loreign capital or  national capital. 
There ought to be no objection if the 
national policy as it is being pursued 
is pursued and these people are not 
allowed to obstruct the nation’s pro
gress. ^

[Shri T. N. Singh]
see how we can bring it  into  line
with our Plan. That is, at least,  my
humble approach. Therefore, without 
going further into the various clauses 
of the Bill, which my  other hon.
friends have ably done—they  must 
have devoted a lot of time to studying 
them—, I just conclude  with  aix
appeal that we should pursue this Bill 
in the spirit in which it has been in
troduced.  Certain lacunae were 
found and some changes were neces
sary in the light of experience. We 
are trying to remedy the defects. That 
is the only way in which  this  Bill
should be considered.

Shrl T. K. Chaodhuri  (Berham- 
pore): What does the hon. Member 
say about nationalisation of basic and 
key indu&tries in terms of the Karachi 
resolution of the Congress?

Shri T. N. Singh: I do not think 
anybody here will say that he is not 
In agreement with the nationalisation 
of basic industries. But  our  col
leges ought to know  the various 
difficulties which our young nation 
has to face. As a matter  of fact, 
some of them have told me privately 
that we should not attempt too many 
things.  That is the  sober  advice 
which they hiave given in  some of 
their sober moments. So,  let them 
not make capital out of this. Person
ally, when such issues are raised,  I 
feel, that they are raised only to de
flect the nation’s path, or create differ
ences in the national mind  and na
tional consciousness. • That I suggest, 
is not desirable. I know my friends 
mean well uy the country, but I want 
to tell them that it is not desirable to 
create differences or indulge in hair
splitting when we  have  achieved 
swaraj after so many years. Let us 
not get involved in many things. Let 
us keep the objective straight before 
our eyes and pursue it.

That is why I welcome this Bill. It 
has a limited scope. It seeks to serve 
a particular purpose, and let it serve 
that purpose. Let us not deflect our
selves and confuse our mind  with 
many things. There is no need  to 
l)ring in either State  undertakings 
or laissez jaire into this. This Bill la 
Just an attempt to bring all these in
dustries in a regulated manner under 
our control. That is the object. The 
private sector, as it is known, is per
haps one of the weakest sectors of our 
Plan. We do not know what is going 
to happen. It is one of the unknown 
quantities of the mathematician  or 
philosopher. We have to adjust and

Shri Sarangadbar Das (Dhenkanal— 
West Cuttack); I welcome this Bill 
as far as it goes and I do not wish to 
dwell on the different provisions of 
it. It seems to me that there are in
dustries to which the attention  of 
Government has not gone yet.  One 
such industry is the sugar  industry 
which should be developed and regu
lated, because, although we have pro
duced nearly 15 lakh tons of  sugar 
this year, it is Impossible for all of it 
to be consumed in our country.  The 
main reason why this sugar  is not 
being consumed anĉthe Government 
have a head-ache as to what  to da 
with it—and sometimes intend to sub
sidise export~is that the price is too 
high. As far as I am informed, the 
controlled price of sugar  fixed by 
Government in India is nearly Rs. 10 
per md. higher  than  the world 
market price. If that is so, then  by 
having a hifih revenue duty on sugar, 
we are shutting out  imports  fron> 
foreign countries which the consumer 
would be buying  at,  say, about 
Rs. 20 a maund. Thereby we  are 
mulcting the consumer to the tune of 
over 30 crores of rupees a yefeir. And 
what is more is the fact that the sugar 
industry is really not  scientifically 
developed* People generally  think 
that because the sugar industry was 
protected over  20 years ago  and 
within 20 years it has produced more 
than the people can consume, .there
fore the mdustry has been developed 
very well. But that is not so.  The 
fact is that sugar cane is the principal 
raw material out of which sugar is 
made and sugar cane does not grow 
luxuriantly in any but a fully tropical 
climate. In India, the fully tropical 
climatic reĝion consists of the States of 
Bengal, Orissa, Madras  (excluding 
Malabar) and Deccan Maharashtra. In 
Madras I also include Mysore State. 
This is the tropical belt where sugar 
cane should be ̂own. But unfortu
nately, when in 1931-32 a high protec
tive duty was ĵiven to sugar to ex
clude Java sugar, the capitalists who
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, went into the business—they  were 
nothing but petty traders  who had 
made money in the cloth business and 
when Manchester cloth was stopped 
the selling of Indian cloth was not so 
inviting—wanted to  invest  their 
money in sugar and when they went 
to Bihar and U.P. and found hundreds 
of thousands of acres of  sugar cane 
growing, they put up their mills all 
over those two Stales. But what we 
find now is that the yield of  sugar 
cane in  Bihar  and U. P.. on  the 
average, is not more than 15 tons per 
acre. It used to be 10 tons at  the 
time the protective tariff was given. 
But during the last 20 years with all 
the research work that has been done 
by the Centre as well as  those two 
States, the average has gone  up to 
about 15 tons  while  in Madras, 
Mysore and Maharashtra the yield is 
, anywhere from 40 to 50 tons per acre. 
Consequently, we are making use of 
land for making sugar for  our’con
sumption in U. P. and Bihar  which 
could be produced in South India—in 
Maharashtra, Mysore and Madras— 
on one third of the acreage. That is 
to say, the acreage roughly, I calcu
late, is about 800,000 at present out of 
which we make our sugar, and if the 
sugar cane were grown in the tropical 
belt, then only 267,000 acres of land 
would be required to produce  that 
sugar. Therefore,  nearly  530,000 
acres of land are *bcins v/a3ted—which 
should grow foodgrains. Unless this 
is done and if the high revenue duty 
remains, then the people of India will 
always be paying  many crcres  of 
rupees every year to get thcir sugar 
which they should not if the market 
would be open to foreign sugar  to 
come in. We do not want  foreign 
sugar to come here; we want  to.be 
self-jjufficient. What I wish to point 
out IS that the industry  has  been 
located in an area which is not suit
able for growing sugar cane’ and  it 
should be  the duty of Government 
under this Act to  investigate  this 
matter and put the industry where it 
belongs, where we could  get  the 
maximum out of the land that we en
gage in this industry and release the 
lands that should be growing food- 
âins instead of sugar cane, because 

. the yield of sugar cane in the North
ern India area, I believe, will never 
go up, as even with about 25 years' 
research work the maximum that has 
been done is increasing the average to 
. 15 tons per acre.

12 Noon

Shri T.  N.  Singb: What about
Orissa?

,  Shri Sarangadhar Das: Orissa is in 
the tropical belt. You have  to try 
there-̂in Bengal and Orissa. I know 
in Bengal particularly, in the  area 
where they have  sugar factories— 
Murshidabad—the tonnage of sugw 
cane yield is much higher  than  ia 
Bihar or U. P. So will be the caŝ 
in Orissa. It is not a matter of talk
ing about this province or that pro
vince or having a grudge against axiy 
province. That is not the point. The 
point is that the climate  in Norths 
India is against growing,  of  sugar 
cane. After the monsoons, the eold 
weather sets in. Sô the sugar cane ia» 
not able to grow luxuriantly as it doea 
in fully tropical climate, and then in 
the month of March loo begins to 
blow. Consequently, your period of 
sugar cane crushing  is somewhere 
about 100 to 115 days while you Cnd 
in Maharashtra, Mysore and Madras; 
where they have sugar factories loow, 
they CTpw richer sugar cane—which 
cannot be grown on a large scale in 
North India—and they crush  their 
cane for anywhere from  150 to 180 
days in the year. Therefore, you have 
to look at it from the point of view of 
economics and determine which land 
is suitable for which crop, and grow it 
there. If that crop is taking up a lot 
of land at the present time,  which 
should go to some other crops, that 
should be done as quickly as possible. 
Therefore, hiy point is that under this 
Act,—I see in the schedule sugar ia 
included—such an important  thing 
has not been given the attention that 
it deserves. Going into this matter of 
whether the sûiar  indu.>try should 
move from the North to the South or 
remain there, if it remains therq, then 
I would demand that the high revenue 
duty should be abolished  and the 
market should be freely open  to 
sugar from all over. Then,  I  ca» 
strongly aflflrm that  if the revenue 
duty is abolished today, tomorrow all 
these 150 factories in North India will 
collapse; they cannot last.  At  the 
same time, when I spoke in the begin
ning about the development, what the 
industry has accomplished here, I gave 
my approval to what has been done 
because out of a very poor quality of 
cane, the manufacturers  m  Indiiib 
have extracted the  maximum  of* 
sugar, which some of  the  foreigm 
fiûar technologists felt surprised that 
this much has been done. Ot course,, 
in the industry there are other flaw® 
which have not been remedied yet. 
But, that is beside the point. I only 
want to say that the sugar  indus
trialists, in the beginning,  did not 
know anything about the techrwlogy 
of the industry; they have now learnt 
it and they have improved a lot and 
that is the maximum that can be done. 
The economics ot it is this; you are 
getting out of 8,00,000 acres of land in
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North India as much sugar as should 
be obtained from a little over 2,00,000 
acres of land in South India. If that 
is moved t<sSouth India,  you  can 
thereby release over ̂00,000 acres of 
land for foodgrains. This  is a very 
important ana urgent matter  and I 
wish that the hon. Minister concerned 

look into it and investigate and 
find out whether what  I  say  is 
feasible or not.
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Prof. D. C. Sharma (Hoshlarpur): 1
rise to welcome this Bill for I think 
this will do a lot of good to our coun
try in general. I do not think  it is 
necessary to go at this stage into the 
philosophy underlying  this Bill. I 
think that point has been discussed by 
several Members from this side of the 
House as well as from that side of the 
House. I remember that Sardar Patel 
said once that our country was  not 
yet fit to go in for wholesale nation
alisation and 1 think the words that he 
spoke some years ago hold true even 
today. I also know that Pandit Jawa- 
harlal Nehru said some time ago that 
private industry was not doing  so 
well and that there  were  certain 
cracks which  constituted  national 
danger in that industry and, I believe, 
that the statement still holds good.

Well, there are so ijiany kinds  of 
enterprises going ,on in the  world 
today. There are some friends who 
stand for State capitalism and there 
are some friends who stand for a sys
tem of private enterprise,  but,  I 
think, to call our economy  a mixed 
economy is not the right  thing.  I 
would say that our economy is, to be 
very frank, service economy. I mean, 
we do not stand pledged to any dogma 
so far as economics goes. Unfortuna
tely, we are living in a world govern
ed more by dogma than by practical 
considerations. Our economy, I think, 
has all along been such which eschews 
dognia and which takes into account 
maximum interest of our nation, the 
maximum good of consumers and the 
maximum development of the  re
sources and the man-power of our 
country. I believe that underlying all 
tĥ developments that we are under
taking  these  days,  there  is 
the desire to improve our country all 
along the line. My friend, Mr. T. N. 
Singh, said just now that this Bill had 
a very simple objective. I agree with 
hinL The ôective is that in the con
text of our Five Year Plan our pro
duction should not  diminish.  We
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should not suffer from under-produc
tion. I would say that this Bill aims 
at the conquest, if I can use that word, 
of under-production. And, I believe» 
that this is a very laudable objective 
which the Bill has. But, while listen
ing to the speeches both from this side 
of the House and from  that side,  I 
have come to one  conclusion  that 
though every body is in full agree
ment with the principles  and objec
tives of the Bill, that though nobody 
takes objection  to  the objectives 
which this Bill sets forth, still Ais Bill 
has given rise to a large number of 
fears. I would, therefore, say  that 
while this Bill is foing to overcome 
the fear of  under-production,  it 
should also overcome so many  other 
fears which have been voiced in the 
House today. Let me, refer to some 
of those fears and I believe that our 
Commerce Minister will do his best 
to allay those fears. «

First, there is the fear of bureau
cracy, the fear of our bureaucratic 
machine,  a  very unimaginative 
machine, a very rigid and inflexible 
machine, which is not very often con
ducive to the  growth  of  certain 
things.  Of course, the new bureau
cratic machine that we have now has 
undergone some wholesome changes. 
All the same several Members of this 
House have expressed their fear , of 
the rigidity of control which is asso
ciated with the bureaucratic machine. 
I would say that this fear'should be 
allayed in some way. This fear can 
be allayed only in this way, that our 
bureaucratic machine should not be 
allowed to keep its stranglehold too 
much on the industrial development 
of the country.

Again there has been another fear 
that has been expressed in this House 
—the fear  of vested  interests.  I 
think that fear is more or less—as it 
has been said—a psychological fear. 
They .think that every change  that 
comes is a change for the worse. I do 
not  think  so.  All  the 
same some vested interests  have 
voiced their fear. They should  be 
told that there will  not  be undue 
interference with their working  if 
their working is conducive to the good 
of the nation.

Fear has also been expressed of the 
British capital and also other foreign 
capîl. I know foreign capital  is 
coming into India in a very serpen
tine manner, in a  very  insidioiLs 
 ̂manner, in a very clever manner. Of 
 ̂course, I do not say that  we should 
not have foreign capital.  1 do  not

’ belong to the school to which some of 
my hon. friends belong. But all the 
same I say that we should be  very 
careful in giving asylum—if I may use 
that word—to foreign capital.  .Only 
the other day I was told  that there 
were some people from some country 
—I do not want to mention  names* 
because the moment  you mention 
names, there is suspicion somewhere 
—who wanted to establish  some in
dustries in this country. They have 
no capital; they wanted  to bring 
their machines to be worked here. I 
would say that our economy should 
be conducted in such a way that  we 
do not let our industries be run by 
and large  by foreim  capital. We 
should attain self-sumciency in that 
sector as soon as possible. We should 
not, in the first place, have any pre
judice against them. But at the same 
time we should not welcome them, so 
to say, with open arms, so  that our 
economy is run by them to any ap
preciable degree.
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Then fear has been expressed of our 
governmental incapacity to run cer
tain undertakiMs. This is a  very 
genuine fear. This fear is not to be 
found only amongst the Members of 
this House, but it is to be found all 
over the countn̂. The common man 
talks about this. Whenever Govern
ment takes over some  industry, or 
some concern, they think that the con
cern will not work profitably. A very 
valuable suggestion was made that If 
we are going in for what is called in 
the United States of America **mana* 
gerial revolution’\ we must train peo-

8
1e for that. You cannot depend upon 
lose persons who have come through 
examinations and interviews conduct
ed by the Public Service Commissions 
to do all kinds of work. You should 
not think that the I. C. S. and I. A. S. 
are men of all work. So,  we must 
have a new cadre of persons who can 
handle managerial work, who can run 
the industries. We must bring  into 
being a new cadre.

While listening to the debates  I 
found that while every one has ap- 

1 °  , principles underlying
the Bill, they have expressed  some 
fears. I have also some fears of my 
own. I shall stand corrected if I am 
wrong. I think this Act has so far re
mained inoperative. It has not bê 
put into action so far. If the amend
ing Act is going to remain as  in
operative as the original measure, ot 
if it is not going to be as fully opera
tive as it should be, I believe that the 
whole purpose of the measure would 
be defeated. So, I would suggest that 
. the provisions of this Bill should be
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put into force at once» and we should 
pursue the development and regula
tion of our industries with as much 
of vigour, drive and initiative as pos
sible. It is no use passing Bills and 
making them into Acts unless we are 
able to do something.

Sîaking in the context of the Pun
jab, I can say with confidence  that 
this measure can do a lot of good for 
the whole of India. You know that 
my State is what I may call a refugee 
State, a truncated State. When  the 
Punjab was divided into two parts, 
most of our industries were left  in 
West Punjab, /lot only industries but 
labour, raw materials, etc.  In fact 
West Punjab was developed at much 
p̂eater speed than East Punjab.  If 
the principles underlying the Indus
tries (Development and Regulation) 
Act had not been applied to the trun
cated State of the Punjab, the Punjîb 
would have been in a  very  sorry 
plight, and would not have made pro
gress as quickly as it has done. Now 
what have they done? In the Punjjab 
we are going to build up certain in
dustrial towns and we are going to 
specify certain industries which would 
be developed in those towns. I think 
that is the idea of this Bill also.  I 
would say that something has been 
done to localise industries and some
thing has been done also  to specify 
the quantum of production for each 
industry. At the same time I find that 
every attempt has been  made to 
locate industries at  those centres 
where they can flourish easily. Where 
there has been unplanned economy, 
the Punjab has suffered  grievously. 
There were two sugar mills  in the 
Punjab. Perhaps, the Punjab did not 
need these sugar mills.  The result 
was that one of the sugar mills had to 
be closed. So far as the Punjab  is 
concerned, so far as our country  is 
concerned, this Bill will prove to be of 
great advantage. At the same time I 
want to make two suggestions before 
I resume my seat, we are going  to 
have a Central Advisory Council. I 
find that the hon. Minister is not very 
attentive. He thinkd that  he  has 
finished his job. {Interruption). That 
is very good. He is regaling at this 
time, êre is no harm. I do  not 
object to that because you know, he 
thinks that he need not listen to any 
of us. {Interruption), I am  glad 
that he  has a  wholesome attitude 
towards us. I would like to make a 
few suggestions. One day he called 
me a poet Member. He need not lis
ten to speeches. I may be wrong..,.

* Shri T. T. Krishnamacharl: I did not
call the hon. Member a poet. We have 
a poet in the House.
i
/Prof. D. C. Sharma: So far as our
Development Councils are concerned̂ 
their number should be increased. S<x 
far as the Central Advisory  Board 
and  the Development Councils are 
concerned I find mat the constitution 
is such that no scope is given for those 
people who make an objective study 
of the industrial and economic prob
lems of oui' country. When I look at 
the U.S-A. or when I read the litera
ture of the U.S.A. ,I find there  that 
whatever the problem may  be uni
versity teachers and professors of the 
relevant subjects are drafted into ser
vice and they are asked  to give  a 
reasoned, cogent and ' well thought 
out scheme for the solution of a prob
lem. Shri Mahtab, our General Sec
retary after his visit to America gave 
us a talk and he told us what is hap
pening there, namely, that they turn
ed over the national  problems  to 
these professors.

Shri T. T. Kriiihnamachari: May I 
interrupt the hon. Member. The Cen
tral Advisory Committee was consti
tuted by Mr. Maiitab and not by me.

Prof. D. C. Sharma: Anyhow, I do 
not want to enter into the  reasons 
about persons but whoever constituted 
it at the beginning and whoever may 
constitute it today and whoever may 
constitute it in the end, I woiUd make- 
a humble request that the academic 
talent of  our  country, {An Hon, 
Member: Most unpractical), which
can give you a reasoned, cogent survey 
of the problem and a reasoned, cogent 
solution of the problem should be tap
ped. My hon. friend just now  said 
that the academic men are the most 
impractical men. Well, it is not like 
that The academic men may not be 
able to run a factory;  they may not 
become the managers  of a factory; 
they may not become partners ih bî 
business. The academic men are the 
best fitted men for the survey  and 
solution of the problems which exist 
in our country, êse are the persons 
who are fit to place our industrial and 
other problems in their proper  per
spective.

Shri oachim Alva (Kanara): I cer
tainly congratulate the hon. Minister 
for bringing forward this measure, as 
reported by the Select  Committee. 
This measure is one of the real mea
sures which will bring the  welfarê' 
State nearer to us. The foundations
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of that welfare state  will  become 
effective with the control of the major 
industries by the  State—industries 
which affect the destinies of so many 
industrial workers in our cities as well 
as those workers who will be drafted 
from the villages into  our  cities. 
Though the subjects in the schedule 
are less and few. though they do not 
embrace all kinds of  manufacturing 
activities, yet, we have made a serious 
beginning in the sense that Govern
ment fehall eventually  control all 
manufacturing industries and  above 
all eliminate the influence  of black- 
marketeers, who have made enormous 
fortunes during the last war and who 
have still not yielded their fortunes in 
the interests of the nation.

» personnel and officers. If these fac
tories of industrial activity, huge fac-' 
tories which decide the welfare of the 
nation, which build the foundations- 
of a welfare State, are left  to  the
tender mêcises of officers who  are
not honest̂ —I speak with;a sense  of
responsibility—officers who  are not 
satisfied with their  Cadillacs  and
Buicks and luxury cars, who have not 
attuned themselves to the rigours of 
a welfare State, who have not known 
the austerities of our national  life» 
who not being satisfied with the bank 
accounts here have had secret  ac« 
counts abroad—outside the borders of 
the land—then in that case I shudder 
to know what will happen. And these 
pbwers, with which Government  is 
being vested with are taken, are fairlŷ 
drastic.

There are about 150 jute mills 
India. I do not know the exact num
ber, but I am giving the approxi
mate number. There are about 400 
textile mills. The textile mills and 
the jute mills are the ‘lords’ of our in
dustrial  life. Thev  seem verita
bly ta draw  gold and silver  out 
of our industrial  life. As against 
these mills, we have got 500 insurance 
firms which are somehow  or other 
interlocked with these factories.  I 
would like the House to X-ray our 
position where our industrial activities 
are concerned, where our activity in 
Government departments  are also 
concerned. The Government shall not 
be satisfied by merely taking  over 
powers on the one hnnH, but tne Gov
ernment will have to be satisfied with 
the instruments and weapons which 
are in its hands in the shape  of its 
officers, who must  be  men above 
board. They should have men and 
officers of character, integrity  and 
patriotism, men whose  reputation 
shall not be tarnished  around  the 
drawing rooms and corridors of the 
land as recent events have  shown, 
where the ex-Secretary of this very 
Commerce and Industry Ministry has 
had to face a trial. In the  Indian 
Civil Service we should have upright 
men who decide the fortunes  of the 
nation, men whose character shall be 
unsullied. They shall not take re
fuge undief service regulations. The 
Government of India shall not find it 
difficult to *flre out* a man or dismiss 
him the moment anything is proved 
against his character; when that in
dividual is proved to be harmful to 
the interests of  the  nation. These 
officers shall not take technical refuge 
by being transferred from one place 
to another, to evade action  against 
them. I say this with all* sense  of 
resppnsibilitjr that if the Commerce 
Minister strives to take powers with 
one hand it may be nullified by  the 
other through lack of requisite type of

Industrial concerns should be takeî 
over at one stroke of the pen wherein̂ 
we find that the funds  are  being 
fraudulently utilised. Let us consider 
this. Fifteen days or a month  ago- 
Government sent out an auditor  to» 
one of the largest ̂ oups of  textile 
mills in Bombay—1 will not  name 
them—because the activities of their 
Directors were such that they mani- 
l̂ated money this way and that way. 
Overnight their bank accounts  were 
swollen. I have said on a  former 
occasion that we have blackmarket- 
eers amongst us who are  ready to 
snatch away stars from the firmament 
through the  instrument  of their 
chcque  book.  Th'j  paper which 
claims to be the largest  paper  in 
Asia was bought with accounts beinfj 
manipulated. The accounts of two 
industrial concerns, two textile mills* 
in Bombay were manipulated and the 
funds were removed almost overnight 
after the concerns were  purchased 
through the instrumentality of manag
ing agencies. Here we have a paper, 
run in this fashion, claiming to be the 
biggest in Asia. It was  bought for 
over a crore and thirty  lal̂  of 
rupees, and the sum came from two* 
textile concerns. And one at least has* 
disappeared in seven years. I am not 
able to state exactly. However what 
happens to the shareholders?

Government has come none too sooa 
in taking such  powers. But I  am. 
afraid whether these powers will be 
utilised in our interest, whether these 
will be administered in our  interest 
by officers who have healthily entren
ched themselves in our  land.  This 
land of Hindustan̂ this land of groat 
philosophy, this land  where men 
nave thrown their wealth in the dust 
bin and gone to lead the  lives  of 
Sanyasis-̂cannot this land  produce
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men who can man our services with 
their sterling character—ask in all 
seriousness. We can produce  such 
men. The revolution went on.  But 
we put all our trust in the  Indian 
'Civil Service which does not  today 
possess the character and reputation 
It possessed ten or fifteen years ago. 
Our men from the universities  who 
went abroad and learnt and obtained 
degrees have got accustomed to a life 
of ease; they are not satisfied with 
even four thousand rupees per men
sem and are looking beyond privately 
qr otherwise. They are not attuned 
io the rigours of a new welfare State 
which would have to see perhaps hard 
days yet to come in the interests of 
our population. These people are not 
satisfied with Cadillacs  and other 
luxury cars with posh, luxurious flats 
in big cities. The Commerce Minister 
will have to seriously consider whe
ther the officials in his department, 
which is a  very  big department, 
-attune themselves to the times. For 
one breath of a scandal  in a  trade 
officer in England, one secret leaking 
out, fired a British Chancellor of Ex
-chequer, the late Mr. Thomas, out of 
office. Just because a secret had leak
ed out, another Chancellor of the Ex
chequer, Dr. Hugh Dalton had to re- 
«ign in England. Why can we  not 
liave that kind of public life?

Shri T. T. Krishnamachari: If my 
hon. friend wants me to resign I have 
no objection.

Shri Joachim Alva: I have said
nothing about him. Why can we not 
t)uild up such men not only above but 
also down the rungs of the hierarchy?

As I was saying, the largest group 
of textile mills in Bombay have been 
taken in hand by the Central auditor. 
For buying the paper Times of India 
the funds of two textile mills  were 
manipulated. Government will have 
to open its eyes where funds of in
dustrial concerns are used for non-in
dustrial activity, for instance whether 
teleprinters in a news  agency  are 
used for speculation. If Government 
does not take time by the forelook and 
put things right all channels of public 
activity will be fouled by people who 
want to utilise them for their  own 
nefarious practices. ,

I find one objectionable item here 
in the schedule, soap. I do not know 
why the Commerce Ministry has in
troduced this idea of soap. We have 
two gigantic concerns. Lever Broth
. -ers and Tatas. Between them  they

have smashed away all the  indige* 
nous, real Indian concerns of soap 
manufacture. We shall be  content 
with soap-nuts to wash our face  or 
body*! we can keep our body  clean 
and'we, Indians, know how  to keep 
our body clê from times inmiemo* 
rial. But these gigantic concerns are 
flaunted today to  stifle real Indian 
concerns. Lever Brothers, a gigantic 
concern which puts its  advertising 
money down in all newspapers, papers 
which have the worst interests  of 
India, have built  themselves up tp 
such an extent today that hundreds of 
small indigenous soap concerns have 
gone to the wall. Indian  concerns 
cannot live today in the face of such 
a large  competition,  commanding 
funds from all over the world.

The same is the case  with  the 
cigarette  factories. The  Imperial 
Tobacco Company  has established 
such a business that it is trying to buy 
up the last "Indian concern, the Char 
Minar Cigarette Factory  in Hyder
abad, so that they may have â com
plete monopoly of the trade.

The Commerce Minister should see 
that he is not only vested with these 
powers but he should see that he does 
not allow a single foreign  firm to 
drive out Indian firms which are try- 
injg to carry on with great difficulty, 
with feeble funds, which however are 
trying to live up to their reputation. 
These foreign concerns fattemng  on 
our land and reaping enormous profit 
with secret funds at their disposal and 
secret agency, or which perhaps gloat 
in setting up one  Indian  industry 
ag;ainst another,  have connections 
with industrial concerns in Pakistan 
so that the partition of the land really 
benefits them; so that they can walk 
here as well as there.  We  should 
carefully watch their activities so that 
in the next ten years we shall be able 
to build up our strength.

One more point before I sit down. 
The Commerce Minister should  not 
merely be satisfied with these powers 
or by, administering  these  powers 
through a group of officers. He shall 
have to see to our industrial life also. 
In one direction he becomes strong, in 
the second he becomes stronger, but 
in the third sector he may be left in- 
efl'ective. Let me quote examples of 
petroleum and their product. When I 
talk of steel, we are  distressed  to 
know that we produce only 1 million 
tons  of steel. Poland,  after  the 
ravages of the war, battered, raped 
and assaulted by Nazi Germany and 
overwhelmed by Russia, is today pro
. ducing more than 5 million tons of
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tion) Amendment Bill

steel. Hussia under the Stalin  Plan 
has annually produced 60 million tons 
of steel; at one time  even beating 
the record of America. Today we are 
content with producing 1 million tons 
of steel. Let us go all out and with 
the help of the Japanese or the Ger
man technicians increase our  steel 
manufacturing capacity  so that we 
may have steel enough for our motor
cars, automobiles, planes  and  all 
kinds of small and  big  industrial 
activity. Unless we establish  more 
steel Rlants in the country whether it 
be through the Japanese agency  or 
through the German agency, we shall 
let vested interests come in our way, 
without any hope of building up  a 
future. We shall be a nation  very 
weak and very ineffective in war and 
not strong enough in peace, to com
pete in the markets of the world.

Now, I come to petroleum. I do not 
know why the agreement  between 
the  Petroleum Refinery Companies 
and the Government of India was not 
laid on the Table of the House. They 
say, **we shall tap all oil, refine all 
oil, but we shall not be responsible 
for the subsidiary industries.̂ Only 
yesterday we r̂ad in the papers that 
the United Kingdom and the Western 
powers want to produce sulphur out 
of petroleum gas. Why‘shall we not 
produce sulphur in our country from 
petroleum gas? They offer to tap all 
our oil înd refine all our oil. Sulphur 
is a very important commodity  in 
times of war. Unfortunately, sulphur 
is also found in our country. Even in 
my little  cons.tituency  of North 
Canara District of the Bombay State 
sulphur has been found. But, Gov
ernment has not cared to tap enough 
of it. They say, it is not available on 
a commercial scale. So, Government 
has not cared to develop our sulphur 
production but  allowed it  to rot. 
Today, the petroleum companies have 
come in. It is our bounden duty to 
see that sulphur is produced  from 
petroleum gas as the NATO powers 
and the Western powers have sought 
tp do.

this
two-
and
two**
only
but
they

State will have to be laid. We re
present millions of people here. Wê 
do not represent any class. We do not 
represent any group. The Federation 
of Indian Chambers of Commerce and 
Industry in their pamphlet issued 2 
years ago in effect said  that  ten 
thousand ‘golden’ families in 
country were responsible  for 
thirds of the taxes of the l̂ d 
that they were responsible for 
thirds of the expenditure, not 
the items of civil expenditure, 
also defence expenditure. But,  ̂
did not say how much of  nationiu 
wealth they had given, how much of 
profit they had amassed, and  how 
much the welfare of the people they 
had at heart. Their only claim  is 
the enormous sums of money  they 
claim to have paid into the exchequer. 
The time has come when  the provi
sions of this Bill will have  to be 
followed by larger powers and a big
ger Bill when every industrial under
taking shall have to come under the 
axe of the Government. We should 
not be sorry that we have  to take 
charge of a particular  industry. We 
have to see what kind of personnel we 
shall produce, what quality of  men 
shall handle our industries and what 
calibre will be displayed by  officers 
who will be put in charge  of  the 
management of the industries.

Mr. Chairman: I am sorry I have 
not been able to accommodate all the 
hon. Members who wanted to speak, 
for want of time. But, they can take 
their chance when the Bill is discuss
ed clause by clause tomorrow. I will 
now call the hon. Minister for Com
merce and Injiistry to reply,

Shri T. T. Krlshnamacharl: I have
listened to the various speeches made 
on this motion of mine. I believe the 
two hon. Members who spoke before 
me, Mr. V. B. Gandhi, and my hon. 
friend on my right Mr. Gadgil, have 
more or less met all the points  that 
have been raised on the floor of  the 
House and the  points  which  are 
sought to be raised  by  means of 
amendments. I must  express  my 
platitude to these hon. gentlemen for 
having made my task very light.

I have nothing more to say except 
to stress the point again  that  we 
should not be satisfied merely with 
the instrument that the Commerce and 
Industry Minister is forging so that he 
niay give a lift to the bad companies, 
or the black-marketers  who have 
overrun Bombay and Calcutta;  the 
jute lords and the textile lords  who 
want to hold the Indian nation under 
their thumb, control or  hegemony. 
The time has come when the founda
tions of a secular and truly welfare

My hon. friend  Mr. Sodhia who 
opened the discussion would give us 
no quarter. He does not apparently 
like any method of control or regula
tion. If that is his view, I am sorry to 
say that I am not able in any way to 
accommodate  him. After all, hon.
' Members here have  said  and we 
believe in a Plan. We feel that with
out a planned economŷ no progress it 
possible, in this counny. There caî 
be no plan or planned economy with
out all the means of production being'



'5793 Industries 4 MAY 1953 (Development and Kcgula-f
tion) Amendment Bill

5794

[Shri T. T. Krishnamachari]

• controlled  by the Government. It 
may be that we are not going as far 
«s owning the means of production. 
But, we certainly do not yield to any- 
l̂3ody in the necessity for controlling 
-the means of production, whether it 
•be primary producers, whether it be 
manufacturers or whether  it  be 
jeople who soli what is being manu- 
lactured or what is produced  to the 
consuming public. That, I think.  is 
the attitude of the Government, which 
is fairly well-known. If hon. Mem
bers do not like it and what follows 
therefrom, namely, the methods  of 
control that Government uses, we can 
<only say that hon. Members are a tri
fle out of date.

Mr. Basu more or  less reiterated 
whatever he has said in his minute of 
<lissent, which I have dealt with  at 
the beginning. I have no doubt that 
'be will have another opportunity of 
speaking when he moves the amend
ment which he has tabled or which he 
p̂roposes to table. As I said we can go 
•with him up to a point, but not  all 
4he way. I have made my  position 
very clear,—that is, the position  of 
the Government—that in this particu
lar measure we seek to control  all 
means of production. We do not seek 
to nationalise them. The  idea  of 
taking over an industry, as my hon. 
friend on my right very rightly point
ed out is that if in the public mterests 
it is necessary to take over a  unit 
which is being mismanaged, we shall 
do so. All that I have sought to im
press upon the House is that  if the 
public interests demâ  immediate 
action, we should not̂e fettered by 
any provisions which require prior 
consultation and all the delay  that 
goes with it, which prevent us from 
taking that action that is necessary.

Of course, who is to judge ‘public 
interest*? Mr. Bansal wants me  to

3ill that you only come in in times of 
êmergency and that you are the de
ciding person whether it is an emer
gency or not. Then, what  is  the 
object of putting it? I have put in the 
wording that the public should waive 
the right that' is ̂iven to them under 
the various provisions of the original 
Act, nameW, consulting the Industries 
Advisory Council, or giving notice to 
p̂articular interests, only  in  cases 
where there is an emergency.
[Mr, Peputy-Speaker in the Chair]

He says, yes; he will not agree to 
the word emergency because you will 
'have to prove an emergency; he would 
like me merely to say that Govern- 
jnent is the sole arbiter, sole judge

whether it is an emergency or not 
That is precisely what I am saying. I 
have to explain to this House  wluit- 
ever action I take and that I  have 
done the proper  thing. Otherwise, 
the ̂ ouse can always hold me or my 
successor or any Member  of  the 
Cabmet who may be exercising these 
powers, to ransom to prove an emer
gency, We cannot  merely do so 
because there is an industrialist whose 
face I do not like or  who  in  his 
General body meeting has  criticised 
me violently. That is not the fact at 
all. If he criticises me, I know that I 
am here living in a glass house, and if 
they throw stones, the point is,  the 
glass house will go. We realise that. 
The fact is that there mufet be public 
interest, and the public interest must 
be proved. Government cannot afford 
to take any action without examining 
all the facets of the problem. There
fore, the point raised by  my  hon, 
friend Mr. Bansal is not quite correct, 
I have mentioned on the floor of the 
House that we would be very careful 
in taking action under the provisions 
of clause 18A and all that follows. If 
it is possible that we can remedy the 
situation by giving directions to the 
owners and managers of a particular 
institution, we will do so. But it does 
not give me any pleasure to take up 
the responsibility to manage any insti
tution which would otherwise be pro
perly run and where production will 
be maintained, labour will  be kept 
employed and the public interest will 
be served.

I am grateful,  as I said, to the' 
speech of the hon. Member Mr. Gandhi 
who had reviewed the entire position 
in his own inimitable manner. The 
point that he raised was about  the 
Schedule. The Schedule, he said, is 
a sort of basket—̂he did  not  say 
‘Vaste paper basket”; for that I am 
grateful—containing all the  things, 
big and small, all kinds of fish. Wwl. 
he is probably right. When  he  is 
basing his criticism on facts, I cannot 
dispute it. True, the industries men
tioned there are of different degrees 
of importance to the economy of the 
country, and perhaps, as  my  hon. 
friend the last speaker  mentioned, 
soap is not important from his point 
of view.

Then, Mr. Gandhi suggested  that 
there must be some quailncation. You 
might say Rs. 1 crore in the case of 
iron and steel industrjr; Rs. 1 lal̂ in 
the case of the soap industry,  per
haps. Well, it is no doubt true  that 
some such qualification can be put in 
if it is possible, but then he is  not 
quite right when he says that  I can 
put in any qualification  like Rs. 1 
crore for the iron and steel industry*
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because all the steel rolling mills with 
very small capital come within the 
mischief of this Act; because I have 
, got to give them billets,  and I have 
got to nx the price at which they can 
sell. Sometimes I have  to subsidise 
them even with regard to price, but 
the whole control system is operating 
in such a way that every small unit 
has to be brought in, so that ultimate
ly the consumer may get one labelled 
price, or % series of prices which is the 
same in particular areâ It is, there
fore, not Jjossible for me to ignore the 
«mall unit there. The idea is not so 
much of my supervising what they do, 
but merely to .lay down broad condi
tions under which they will ' operate, 
the prices they will quote, the type of 
raw material they  will  buy, and 
wherefrom they will buy. And in the 
Iron and Steel control, our control goes 
even further, to the stock-holder. So, 
while undoubted l̂y conditions vary 
from industry to mdustry, the degree 
of importance also varies, it  seems 
that before long the Schedule has to 
expand rather than contract. And I 
do not mind taking the House into my 
confidence and mentioning here what 
happened in the Select  Committee. 
Several hon. Members who felt that 
the Schedule has  to expand rather 
than contract suggested  why should 
Government come every time for the 
inclusion of a few items in the Sche
dule to the House, why  should not 
they put it in the Schedule, and in
form the House of having  done so. 
There is a legal difficulty because the 
industries the Centre can control are 
only the industries which Parliament 
has by law declared to be of national 
Importance, and therefore, every addi
tion to the Schedule has to be by 
means of law. It is guite conceivable, 
that before long all the major indus
tries would come within the scope of 
the mischief of this particular Act

 ̂ My hon. friend Mr, Gurupadaswamy 
spoke ini support of the amendment 
that he has tabled which I dealt with 
when I moved the motion for consi
deration. And he has uttered a warn
ing. He has uttered so many warn
ings that I do not know which warp
ing I should take into account. Any
way, all warnings I will  take  into 
account and shall bear them in mind. 
Of course, his ideas and my ideas do 
not really go hand in hand because I 
have disclaimed all intention of mak- 
mg use of this particular measure for 
nationalisation purposes, and ̂  goes 
on harping that we should. He and 
my hon. friend Mr. Damodara Menon 
expressed views which are more  or 
less identical. They belong  to one 
Party. They emphasized on this as
pect of nationalisation.  What is the 
use of my protesting  that this  Bill

should not be used for purposes of na-«/ 
tionalisation? It may be that taking 
over of industries and managing them 
might provide experience for Govern
ment or semi-Government personnel 
and it might be used ultimat̂y in na
tionalised industries. It might  help 
very indirectly, perhaps, nationalisa
tion by training personnel  for that 
purpose, but otherwise I have really 
no mtention of using this for purposes v/ 
of nationalisation.

Shri Damodara Menon: J did not ̂
say,this measure must be used  for̂ 
nationalisation.

Shri T; T. Krlahnamachari: It is a ’

g
uestion of emphasis. I  think 
rurupadaswamy was more emphatic. 
My hon. friend is older and more ex
perienced, and is less emphatic.

*̂Then I come to Mr. Bansal.  My 
friend Mr. Bansal is certainly labour
ing under a serious  handicap. He 
wants to be nice and pleasant to Gov
ernment. and at the same  time he 
wants to be nice and pleasant to some 
other interest as well. And I should 
say that my sympathies are with him 
when I find him m the danger of fall
ing rather abruptly  between two 
stools. He suggests trust begets trust 
and confidence begets confidence. I 
hope, Sir, you would excuse me being 
a little reminiscential. I think some
where in 1920 when I was a student in 
college, when discussing the Monta- 
gue-Cholmsford Reforms,  the posi
tion of responsibility under those re
forms was beinfi discussed by a person 
no less than the  late lamented Rt. 
hon. V. S. Srinivasa Sastri. He did 
urge upon the students this particular 
phrase: “Trust begets trust, and con
fidence begets conndence.” He sug
gested that we must have some trust 
in the hona fides of the British in this 
particular matter. Of course, we all 
Jeered him and he said: “Yes, I ap
preciate what you mean, but I do not 
approve of what you do’*.  I should 
say the same thing  to  my friend[ 
Mr. Bansal.  I appreciate all that the 
interests which he represents are say* 
ing about this Biil, but I do not ap
prove of what they do.

I do not know which hon. Member 
did say that Government would be 
landed with weaklings  by  taking 
them over. I have no intention  or 
being landed with lame  ducks. It 
often happens, and it has been sug
gested to me: “This unit is not work̂
mg very well.  Why do you not 
give notice under Section 16?  I have 
a preliminary survey made, and if it 
is any use my taking it over  and 1 
can run it, then I probably go further 
ahead, but if it is something  which 
has got to be scrapped, then there ii

1953 (Development and Regula- S79̂
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. ‘no point in my landing Government 
witn a lot of lame ducKS.

Then, there was the speech of my 
hon. friend Shri Gadgil.  There is not 
much I could say about it, because he 
has taken Up, as I said, part of  my 
work and elaborated  the  position 
with regard to this particular amend
ing measure, and regarding the policy 
Government should follow. I  shall 
certainly bear in mind what he has 
said, that in regard to whatever ac
tion Government  takes under  this 
measure the* guiding factor must be 
public interest. And if that condition 
Is fulfilled, I do not think  anybody 
need be afraid of what the Govern
ment would do under this particular 
measure. He has also dealt with the 
evidence of the vested interests who 
came and met the Select Committee 
and he has provided  the necessary 
answer. '

Then, I come to my hon. friend Mr. 
T. N. Singh—I am sorry I excluded 
him from this category of my valiant 
supporters, viz., Mr. Gandhi and Mr. 
Gadgil. I think I must express  my

g
atftude and admiration to ,my hon. 
iend Mr. T. N. Singh  for saying 
things which I would be afraid to say 
myself, on this question of the bogey 
of foreign capital.  After all, we are 
an independent country. We would 
be able to allow people to come in or 
not to come in. And why should we 
raise this question of foreign capital 
now and again? If it is necessary for 
it to be used, as I have said in  my 
speech in reply to the Demands, well, 
we will use it. And  actually, our 
own Indian capitalists who say “Do 
not allow foreign capital to come in*\ 
are not entitled  to say so because 
when a person objects,  equity de
mands that his hands must be clean. 
If these people have co-operated and 
then they say foreign capital should 
not come in, as my hon. friend Mr. T. 
N. Singh pointed out,  they have a 
right to cfo so. But since they have 
not come forward with the necessary 
amount of cooperation,  my  hon. 
friend is certainly right in saying that 
these people ̂ ave no right to tell, 
**Do not use foreign capital.'* Actual
ly, to use his own words and  rêat 
the question which he asked, '‘Does 
big business mean business?” Now, if 
they mean business, they need  not 
abject to this  particular  measure, 
because in this Bill we do not propose 
to tie up their hands in any way.

' 1 P.M. ,

Shri Sarangadhar Das,  my good 
friend, unfortunately has said nothing 
to which I could  reply. He  dealt
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with the sugar industry, and the sûar 
industry is one in which 1 am a junior 
partner. The  industry  is mainly 
managed by the Food and Agricul
ture Ministry, because they  control 
the sugar part of it. I only come in, 
as I said, as a junior partner.  Any
way, we are not discussing the sugar 
industry today.

I am sorry my hon,  friend Prof. 
Sharma is not here. He  tried  to 
castigate me for not paying him atten
tion. Very possibly, he was not loud 
enough for me to hear him. He ac
cused me of being a poet. I do not 
think I ev̂r attempted it.  He  did 
mention some time when I was speak
ing here that I did not  like English 
poetry. As a Professor of English, he 
took exception to it. He asked me 
, what was the type of poetry which I 
disliked, and I had to say that I dis
liked practically everything.  But I 
did not accuse him or being  a poet, 
because, as I have said, I do not like 
poets and he is not certainly one of 
them. He said something about the 
personnel of the Industries Advisory 
Council, and he  wanted  academic 
people to be put in. I have great res
pect for academic talent. I have my
self been a book-worm in my own 
way, but I do not think that academic 
people would admit me into  their 
world. ' So, each thing has to be in its 
own place. We have one distinguish
ed academician in  the  Industries 
Advisory Council, Prof. C. N. Vakil. 
But if we fill up  the Council  with 
academic people only,  the Council 
would be academic and not practical. 
We have to have a common pool  of 
academic, practical, brutally practical, 
cooperative, non-cooperative and all 
sorts of people, and I can  tell  the 
House that  my Industries Advisory 
Council is a miniature of the political 
and academic background that exists 
in this country,

r

My hon. friend, Mr. Alva, is too fast 
for my understanding. The trouble is, 
I did not understand what  he said, 
and I am doubtful  if he understood 
. what he said himself.

Shri Joachim Alva: This is the best 
way of evading the issue.

Shri T. T. Krishnamachari: No. X
did not object to what he said at that 
time. It is not very proper  in this 
House to deal with reports and sur
mises Ibout what is happening out
side: somebody buying a newspaper,
using some money etc.  These are 
very grave charges, and even a Mem
ber of Parliament cannot aflPord  to 
make charges unless he can substan
tiate them, and it is wrong on  tha
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part of the hon. Member to wse  the 
cnowledge that he has acquired  in 
he saloons pf Bombay to be ;ured in 
inu> House, nnd talk about  civilians 
tic? There have*  cascjs of civil-
Jrins, and tinf6itunately cases oX pubr 
lie men. There have been, 
lunately, cases of Members of Parlia
ment too.  We.-all belong to . one 
society, and we , have black sheep 
everywhere. I am sorry that my hon, 
friend needlessly turned his powerful 
tongue at .a number of people who are 
pot here to .defend  themselves and 
made allegations which ; afe. merely 
surmises, and have no basis in fact. I 
do not think that I sholfld deal ̂ ŵth 
anything that he said beyond rajiking 
this remark.

Shri Joachim Alva: Has tlie hon, . 
Minister not read  the companies’
' annual reports? They come to me.

Shri T. T. Krlshnamacharl: I have 
read them. ^

Shii Joachim Alva: I have said 
nothing what is outside the reports of 
the companies and what has appeared 
in the newspapers,

Sbri T. T, Krishnamacbari: He ia a
newspaperman, and  he  probably 
thinks that whatever we «ay here  is 
journalese. Anyhow, that is by the 
way, and I am not going to say any
thing more about it.

Finally, to wind up, 1 think I am 
called upon again to clear the atmosi* 
phere, because though there have not 
been many Members in this House to 
speak on the fears expressed by the 
concerned interests,  the concerned 
interests have been fairly loud. Lead- 
in«r articles in newjjpapers have ap
peared, rcpr'?scntin̂ their point  of 
view. I do not take exception to them. 
It is a point of view which has to be 
presented.  But then, the concerned 
interests in this  particular  matter 
have a way of thinking which is not 
dissimilar to that of a nagging wife. 
Whatever I do, my nagginj? wife will 
go on nagging,  and my relationship 
with regard to the concerned interests 
in this matter is that of the husband 
and the nagging wife. If I  do not 
bring a Bill, they say, *‘Oh, you have 
done nothing.”  H I bring a Bill con
taining son-ie provisions which please 
them, th«y say, **Oh, it does not go far 
enough.-’ We cannot change human 
nature. They must go on nagging and 
I must go on putting up with it. That 
is the relative position in which  we 
now exist. I may only mention th't 
I am not more angry or  dinsatisftaiqi 
than a husband who, because the laws‘ 
of divorce di<* uot operate in the olden 
davs, had to put up  with fl nagging 
wife.  I ̂cce|]̂t It as my  inevitable

1

. . Shri  S. Murthy: That shows your 
inability to manage youf

Slirl T. T.  Krishaaîclitrii Well,
there we two ways of managing one's 
wjfip. 1 do not think my hou. ‘ friend 
knows' more ' about it than" I  do, 
because I hav̂ lived a little longer in 
this world than  hon. friend. On§ 
very good way.to deal with a nagging 
wife is to keep silent, and  you can 
manage her very well, and thia shall 
be my’ ftttitû̂ê towards the concerned 
, interests' in llîs particular case.

Mr, Depu*y-Speaker. Should  we 
have a dissertation on family life?  ,

Shri T. T. Krishiiaiiiaefcari: No, Sir,
I am not speaking in the sense of any
thing personal, because 1 have not got 
.  ̂wife.

•  The other matter is: what am I go
, ing to do about it, and what is Gov- 
 ̂ernment going  to do  about it? I 
would like to re-state the position. I 
d̂o not propose to, sort of, ride hard» 
. I am sorry I am borrowing the habit 
of an illustrious leader coming  from 
my province, viz, using similes, but I 
think that it is sometimes good to use 
a simile. I do not propose  to ride 
hard. My reins will be very loose, 
and I hope that  there  will be no 
opportunity for pulling up the reins* 
If the units which operate under this 
Act are managed well, I do not pro
pose to use these provisions* But, at 
the same time, I would not like them 
to run away with  the bit between 
their teeth, because if I ride hard, I 
know I will make them hard-worked
and I will only 
But, as I said.

create opposition.
,  .  certainly would not

like them to run away with the bit
between tĥir teeth. So long as they 
know that there are the reins in the 
hands of somebody who holds them, 
and so long as they are prepared to 
take the proper path and not stumble. 
1 am sure there will be no need for 
the provisions of this particul.ir 
measure contained  in aections 18A
• and those that follow,

•  In regard to price control,  about 
which also the vested interests  have 
complained, as I have  said before, 
these are merely attempts at codifica
tion of existing enactments, and I do 
not yield in regard tq the  necessity
>fof. ̂ice control. I think that some 
kind of- priĉ cqmtrol will be necessary 
more anjd more,  the time goes on, 
Hon. Members wquld have seen that 
we have taken power not merely to 
control prices In regard to goods pro
duced in, the country, but in regard to 
analoîous or-, similar goods that have 
been iîported from abroad. But it 
may ba4hat somebody would,say that 
we lîve no right under the provisions
V/W th« Constitution to control those
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prices. I say Uiat i iiav̂e. After all, 
when a Constitution is framed  §nd 
c-’ertain powers arc given, it also im
plies that incidental and  ancillary 
powers have got to be given to Gov- 
ŷrnment. There are enough decisions 
. in the United States of America  to 
prove that merely an enumeration of 
power does not mean an enumeration 
of the details that follow therefrom; 
and if goods are manufactured in this 
country and the same type of goods 
are imported, I may have to have a 
pool in which I can have powers to 
control the prices of imported goods. 
So, so far as price control is concern
ed, I am fairly clear in my mind that 
the control will operate in this, unless 
goods are in such plenty that there is 
no need for controls. I do not propose 
to give any assurance that price con
trol will not operate. But m regard 
to the other provisions, I am willinfi 
to say once again that if 1 am  not 
called upon to use this power, I shall 
not do so. If the mismanagement 19 
not so pronounced that I can consult 
the Industries Advisory Council,  I 
shall certainly do so, If the  miŝ 
management is only of a very minor 
importance, or̂is not very important, 
or is not of a very dire nature, and I 
can give directions to a unit, I shall

§
ive directions to that unit.  But we
o  propose to use this Act. It is not 
going to be a ‘dead letter’  on  the 
Statute-book. Whether  we would 
have occasion to use it depends on the 
interests concerned, not on Govern- 
 ̂ment. That is all I have to say.

Mr. Deputy-Speakei:: * The question
is:
‘‘That the Bill to amend the In
dustries (Development and R,egu- 
lation) Act, 1951, as reported by 
the Select Committee be taken 
into consideration.”

The motion was adopted.

' Mr. êputy•Speftker: Now,  there 
are no amendmeius to clauses 2 to d.
Shrj Jhunjhuiiŵla (Qhagalpur 
Central): Sir, I want  to  speak, I 
gave notice of an amendment today 
on clause 3. I was given  to under
stand th?it  the clauses  would be 
taken up tomorrow.  ‘

Mr. Deputy-Speaker: There is time 
now.
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Shrl B. S. Murthy: W.e better ad
journ today, Sir.   ̂ •  « 1

Mr.  Deputy-Speaker: All rigĥ,
Sectotary will now read, a message 
from the Council of States.  ’  ̂*

9̂ri Jhiiiiilhuiiwala
minutes. If it was 
more amendments 
given ftlso.

Only
.postponed, 
could have

three
some
been

MESSAGES FROM THE COUNCIL 
;  OF STATES.  '  1

Secretary: Sir, I have to report the 
following two messages received from 
the Secretary of  the Council  of 
States:—

‘̂In accordance with the pro
visions of sub-rule (6) of rule 
162 of the Rules of Procedure 
and Conduct of Business in the? 
Council of States, I am directed 
to return herewith the Indian 
‘Income-tax  (Amendment) Bill,
1952, which  was passed b̂̂ the 
House of the People at its sitting 
held on the 25th April 1953, and 
transmitted to the Council of 
States for its recommendations 
?ind to state that  the  Council 
has no recommendations to make 
to the House of the People in re
gard to the said Bill*’.

Shri K. K. Basu: Why this trouble 
over this Bill?

Shrl âmbiiur: That famous Bill.

Shrl Qadgil: So the Money BiU Is 
passed,
Secretary:
“In accordance with the provî 
sions of rule 125 of the Rules of 
Procedure and Conduct of Busi- 
, ness in the Council of States, I 
am directed to inform the House 
of the People  that the Council 
of States  at its sitting held on 
the 1st May 1953, agreed without 
any amendment  to the Indian 
Merchant  Shipping  (Amend
ment)  Bill, 1952, which was 
passed by the House of the Peo
ple at its sitting held on the 27th 
April 1953”.

Mr. Deputy-Speaker, '!fhe  House 
will  now  staad  adjourned  till 
8-15 A.M, tomorrow.

The HoiLse then adjourned till a 
Quarter Past Eight of the Clock on 
Tuesday, the 5th May 1953.




